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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, having been authorised by the Committee to submit the 
Report on their behalf, present this Twenty-third Report on the Ministry 
of Finance, Department of Revenue (Indirect Taxes Division)-Reserva-
tions for, and employment of, Scheduled Castes and Scheduled Tribes in 
the Central Board of Excise and Customs and its field formations. 

2. The Committee took the evidence of the representatives of the Central 
Board of Excise and Customs and Department of Expenditure, Ministry of 
Finance on the 23rd, 24th and 25th January and also on 6th February, 
1978. The Committee wish to express their thanks to the Chairman, Central 
Board of Excise and Customs and other officers of the Ministry of Finance 
for placing before the Committee material and information the Committee 
wanted in connection with the examination of the subject. 

3. The Report was considered and adopted by the Committee on the 
13th April, 1978. 

4. A summary of conclusions/recommendations contained in th~ Report 
is appended (Appendix IV). 

NEwDELm; 
A.pril 18, 1978 
Chaitra 28, 1900 (Saka) -

\ 

(v) 

RAM DHAN, 
Chairman, 

Committee on the Welfare of 
Scheduled Castes and Scheduled 

Tribes. 



CHAPTER I 

INTRODUCTORY 

A. Organisational set up and Functions 

1lt has been stated that the Ministry of Finance comprises of the 
foDowing four 'Departments:-' . 

(i) Bureau of Public Enterprises. 

(il) Department of Economic Affairs . 

. (iii) Department of Expenditure. 

(iv) Department of Revenue. 

The Banking Department which was hithEll"to a separate Depart-
lDeD.1j of the Ministry of Finance, has since been converted into a 
'wing and merged with the Department of Economic Affairs. 

1.2. The Department of Revenue exercises control vested in it in 
respect of revenue matters relating to all-direct and indirect-Union 
taxes through two statutory Boards under it, namely, the Central 
Board of Excise and Customs and the Central Board of Direct Taxes. 

1.3. The main functions of Central Board of Excise and s~ s 

are to formulate policy for levy and collection of all indirect taxes 
(Customs/Central Excise duty, etc.), nti s ~  operations; 'the 
:Board also serves as administrative/appellate authority for Subor-
dinate organisations viz. Customs, Central Excise, Narcotics etc. The 
Central Board of Excise and. Customs have the following Depam-
ments under them:-

1.4. The Customs Department.--The main functions of the Cus-
toms Department are the levying and collection of Customs duties 
by assessment of goods coming into or going out of India and pre-
-"ention of smuggling. In addition, it administers the various restric-
tions ~ prohibitions. imposed on imports and expor'ts of goods. 
There are seven Custom Houses at Bombay, Calcutta, Cochin, 
Madras, Visakhapatnam, Kandla and Panaji (Goa). The Custom 
Houses at Bombay, Calcutta and Madras are headed by the Collec-
tors of Customs,' who are Heads of Department for all purposee;, 
iDcluding recruitment and promotion to group D and group C posts. 
In other Custom Houses, the recruitment,  etc .. is combined with the 
Central Excise Collectorates. The collection of Customs duties: on 
all other 'mirior ports and at land frontiers is looked after by the 
<Central. Excise Department. 
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1.S The Central Excise Department.-The Department is responsible for. 
the collection of all Central Excise  duties levied by the Central Government 
and also for collection of Customs duty at 1aDp! frontiers and at the minor 
ports, other than Bombay, Calcutta, MadraS, Cochin, Visakhapatnam, K.mdla 
and Pondicherry. There are in all 22 Collectorates of Central Excise spread. 
over throughout the country. 

1.6. All th.e departments of. the Ministry of Finance including Central 
Board of Excise and Customs Headquarters are integral parts of the Central 
Secretariat set up, and except for certain ex<adre posts, the members of 
Ministerlal staff are borne on a common cadre of the Ministry of Finance 
for the purpose of re ~it ent, seniority aDd promotion, which r~ handled 
by Cadre Administration Section of the Department of &penditure. Ac-
cordingly, the roster for reservation vacancies and other/allied matters are 
handled by Cadre Administration. 

B. Reservation Orders aDd EsempCiolL'l 

1. 7. The dates from which reservation orders in ~ of Scheduled 
~~tes and Schc;dulep Tribe~ have been enforced in tqe Central Board of 
Excise and Customs Headquarters and field formations thereunder are 
stated to be as follows:-

(I) FOr appointment against direct recruitment (all categories of posts). 

With effect from 26-h1950 in terms of. Ministry of Home Affairs. 
Resolution No. 45121149-NGS dated the 13th September, 1950. 

(II) For promotion 

(a) Groups 'A' and 'B' posts: 
With effect from 20-7-1974. 

(b) Groups 'e' and 'rY posts: 

(i) By selection with effect from 8-11-1.963 (if tIie direct re-
cruitment element was not exceeding 50 per cent-now 
66.213 per cent). 

(ii) By seniority (only inrespecLof Groups 'CO and 'D' posts)..,.,... 
with effect from 27,.11-1972 .. (if the direct  recruitment 
element was not exceeding 50 per cent-now 66.213 per 
cent). 

1.S. The Committee bave also been informed that the following per-
centage of reservations in respect of posts filled by direct recruitment and 
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by promotions are beiBg followed in the Central Board of Excise and 
Customs and its field formations:-

Scheduled Scheduled: 
Castes Trit-

Direct recruitment on all India basis : 

(a) By open competition (i.e. through the UPSC 01' by means 
of open competitive'test held by any other authority). 15% 7i% 

(b) Other than at <a) above 16-11/3% 7i % 

For di!ect recruitment to group 'C and Group 'D' posts, normally 
attracting candidates from ,a locality ,or a reaion, the ~r ~ti n variell 
from State to State according to the proportion oJ. the population of Sche-
duled Castes and Scheduled Tribes in a St te T~rrit r  The Custom and 
Central Excise Departments have to observe the percentage applicable tol 
the State in which the offices are located. 

_ (2) The reservation in respect of posts filled by promotion is as given-
below:- ~ 

Posts filled by promotion Scheduled Scheduled 
Castes Tribes 

<a) TbI'ough limited departmental competitive examination in 15% ' ':>1% 
groUp! 'B' • 'C' & 'D' in grades oraervices in which'the 
element of direct recruitment, if any, doe· not exceed 66'11/3. 

(b) By lICIlectioil from group 'B'Ito the lowest nmgor category 15% 71% 
in group 'A' and in group! 'B', 'C' & 'D' posts, in grades or 
services in which the element of direct recruitment, if 
any, does not exceed 66-11/3 per cent. 

<c) ()aI the basis of seniority subject of' fitness. in 'groups 'A', 'B', 
'C' & 'D' posts. in grades or services in which the element 15% 71% 
of direct recruitment, if any, does not exceed 66-11/3 per cent. 

1.9. Asked to state the percentage of reservations fixed for the re-
presentation of Scheduled Castes and Scheduled Tribes for recruitment to 
r ~ 'C and'D' in the States of Punjab, Jammu,and Kashmir and 
Rajasthan, the Committee have been informed, during the course of evidence, 
that in accordance with the instructions issued by the Department, of Per-
sonnel' and Administrative Reforms, the following percentage of reservations 
have been fixed for Groups C aiui D posts:-

Punjab 

Jammu &: Kashmir 

Rajasthan. 

Scheduled Sche du Jed 
Castes Tribes 

115% 

8% 

16% 

5% 

5% 

111% 



, 
1.10. The Committee have been further informed that the three Col1ec-

,torates of Delhi, Chandigarh and J aipur have a common cadre which is 
.;administered by the Central Excise Collectorate, Delhi. The question as 
to what roster will apply for direct recruitment to Groups 'C' and 'D' 

o posts in the common cadre was referred to the Department of Personnel 
and Administrative Reforms in August, 1973, who advised that a 100-
Point roster might be followed and the reservations for Scheduled Castes 
and Scheduled Tribes be computed with reference to their respective 
population on a pro rata basis. This was conveyed to the Collectors of 
Central Excise of Delhi and Chandigarh. Subsequently (in October, 1973) 
when a further clarification was sought from the Department of Personnel 
and Administrative Reforms, they advised, in modification of their earlier 

'view, that Delhi being the headquarters and cadre authority being at Delhi, 
a 40-Point Roster, as prescribed for Delhi, under thei~ Office Memoran-
dum No. 1 13 I 72-Estt. (SCT) dated the 12th March, 1973 should be 

o applied. According to the 40-Point Roster, the reservation for Scheduled 
"Castes and Scheduled Tribes are 15 per cent and 71 per cent respectively 
and the representation of Scheduled Castes and Scheduled Tribes has not, 
therefore, been fixed on the basis of population of Scheduled Castes and 

'Scheduled Tribes in the Collectorates of the aforesaid States. 

1.11. In a written note submitted to the Committee', it has been stated 
that besides the Chandigarh Collectorate (which has jurisdiction over the 
States of Jammu and Kashmir, Himachal Pradesh, Haryana, Punjab and 

'Union Territory of Chandigarh), the cadre of which is combined with that 
of Delhi and J aipur Collectorates, the other Collectorates which have juris-
,diction over more than one Sate are the Collectorates of Central Excise 
(i) West Bengal I Calcutta and Orissa; (li) Shillong; and (c) NagpurlIndore. 
(The cadre for the Orissa Collectorate has been separated with effect from 
1-5-1977). In the case of these Collectorates, instructions have been 
issued in consultation with the Department of Personnel and Administra-
tive Reforms that 100-Point Roster should be followed for direct recruit-
men to Group 'C' and Group 'D' posts and for the purpose of reservation 
for Scheduled Castes and Scheduled Tribes, the points in the roster should 
be fixed with reference to the proportion of Scheduled Castes and Sche-
duled Tribes in the States in question to the total population of these 

. States. A model roster fixing the reserved points for Scheduled Castes 
and Scheduled Tribes in these Collectorates have been evolved in consulta-
tion with the Department of Personnel and Administrative Reforms and 
communicated to the concerned Collectors. 

1.12. In a note submitted to the Committee, the Committee have been 
informed tnat reservation orders are not applicable ·to the posts to be 
filled up by transfer or deputation. A statement showing the posts in the 
Central Board of Excise and Customs Headquarters (as on 1-1-1978) too 
which the reservation orders are not applicable is at Appendix Y. 
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1.13. It has also been stated that Ex-cadre posts in Headquarters office 
o()f the Central Board of Excise and Customs are filled by deputation from, 
.among officers and staft of field formations normally for a fixed tenure 
.()f 3-5 years and no reservation orders are applicable to such posts. 
However, the reservation orders are applicable to the posts of officers and-
staff filled in field formations for the Central Board of Excise and Customs 
Headquarters at the time of initial appointments. 

1.14. The total number of Ex-cadre posts and the number of Sebc-
o duled Castes and Scheduled Tribes holding such posts are stated to be 
as-under:-

Designation of the Posu 

I Commi5sioner (Tax Research) 

~ Df'puty Secretaries 

3 Under Secretaries 

4- Sr. Analyst 

5 Sr. Technical Officer) 

6 Jr. Analyst 

7 Appraiser 

8 Supdt. Central Excise 

"9 Secti"n Officer 

10 Sr. Research Officer 
JJ Research Officer 

~ H'mdj Officer (Jr.) 

13 Hindi Translator (Sr.) 

14, Hindi Translator (J r ) 

15 Assistant (Technic&l.) 

16 Statistical n esti~t r 

Number of Scheduled Castes/Scheo 
posu duled Tribes 

I 

8 

19 

JJ 

10 

5 

3 

3 

JJ 

6 

I (S.C.) 

3 (S.C.) 

I (S.C.) 

I (S.C.) 

1.15. Asked whether any preference is given to Scheduled Caste and 
Scheduled Tribe officers for being taken on deputation in the Central 
Board of Excise and Customs Headquarters, the Ministry of Finance in 
. a written reply have stated that for appointment to ex-cadre posts, certain 
. criteria viz., minimum qualifying service, experience, aptitude, etc. are taken 
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into account. Officers who satisfy these requiremeJlts and.are. willing for-
deputation in the Board's office are recommended by Heads of Depart-
ment concerned. Officers belouging to. Scheduled Castes and Scheduled 
Tribes who satisfy the said requirements are also considered, alongwitb, 
others, for deputation in the Board's office. 

1.16. The number of Scheduled Castes and Scheduled Tribes who 
have been taken on deputation in the Central Board of Excise and Customs 
Headquarters during the last three years is stated to be as follows:-

Year 

1975 

1976 

1977 

No. of Officen appointed on deputation 
in the CBEC e rt~ Office 

S.C. S.T. 

2 

1.17. With regard to isolated posts, the Committee have been informed 
that the Communications Directorate set up in Juiy, 1974 are manned by 
technical personnel drawn on deputation or reemployment basis and as such 
reservation for Scheduled Castes and Scheduled Tribes have not< been applied 
in these cases. Recruitment Rules for these posts are being drawn up and 
ultimately separate cadres for this Directorate would be constituted. 

1.18. The number of isolated posts filled up during the last 5 years and 
the number of Scheduled Castes and Scheduled Tribes among them are stated 
to be as under:-

Group 'A' 

I Director 

2 Dy. Director 

S Aaistant Director 

4 Communication 0fIi0er 

5 Cypher Officer 

Group '8' 

1 Administrative Officer 

No. of 
pa.ts 

4 

2 

3 

SC/ST 



GrOllfJ'C' 

I Senior Technical Assistaat 

2 Communication Assistant 

7 

No. of 
posts 
2 

3 Supervisor 4 

4 Technical Assi<tant 2 

5 Radio Operator 5 

6 Radio Technician 

7 Account'lnt 

SC/ST 

1.19. Asked whether any attempts have been made to recruit Scheduled 
Caste and Scheduled Tribe candidates for Class III Group 'C' posts, the 
Chairman, Central Board of Excise and Customs c;tated during the course  of 
evidence: 

"No specific attempt. The Selection Board naturally tries to find out 
qualified people who are being recruited. I aM' prepared to 
concede that So far as re-employment is concerned, we will try 
to fix some quotas." 

1.20. The Committee note that the Central Excise CoUeetorates . of 
Delhi. Ch8lldigarh and Iwpm haft'13 common' came wIIich k administered 
by the CeatraI Euise CoUedorate, Delhi and DeIbi being the head(joarten 
and cadre authority-being lit-Delhi, a' 4O;.Point Koster, as' preserlbed 'fo1' 
Delhi, bas been applied for reCntitment to Group C and D posts iii tbMe 
Colleetorates in consultation with the Department 'Of . PetsOnnel . nd 
Administrative Reforms. According to the 40-Point Roster, the reserva-
. tions for Scheduled Castes and Scheduled Tribes are 15 per cent and 7 t 
per ceot respectively •. The Committee find no justification in prescrib-
ing a 40-Point Roster for recruitment to Group C and D posts for these 
Colleetorates as recritments to these posts are norm:dly made on local or 
regional b3Sis and feel that this had deprived a ~ 'Dumber of Scheduled 
Castes and Scheduled Tribes specially coming from the States of Punjab, 
Haryam, Rajasthan, etc. in getting jobs in the above Collectorates. The 
Committee, therefore,suggest that in ~r er to give due representation to 
the Scheduled Castes and Scheduled Tribes belonging to these States, the 
percentages of reservations for Scheduled Castes and Scheduled Tribes 
shonld be fixed on the basis of JM)pulation of Scheduled. Castes and 
Scheduled Tribes in the Collectorates G1 these States.' 

1.11. The Committee are distressed to note that a large number of posts 
in the Central Board of Excise and Customs and its field formations have 
been kept ontside the purview of Reservation Orders  for Scheduled Castes 
and Scheduled Tribes. The Committee see DO reason why reservation 
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orders have not been applied to these posts and would like the Ministry 
of Finance to review the whole policy of making reservation orders appli-
cable in toto to aU the posts in the Central Board of Excise and Customs 
and its field formations in consultation with the Department of Personnel 
and Administrative Reforms. 

While selecting persons for posts to be filled in by deputation or trans-
fer in the Central Board of Excise and Customs, a fair proportion of such 
posts should be filled in by employees belonging to Scheduled Castes and 
Scheduled Tribes in accordance with the instructions issued by the Depart-

ment of Personnel and Administrative Reforms vide their O.M. No. 36012/ 
7/77 Estt .. (SCT) dated %1st JIIIlWllY, 1978 in this regard. 

1.22. The Committee also note that Communications Dkectorate in 
the Central Board of Excise and Customs was set up in July, 1974 and is 
manned by technical personnel drawn on deputation or re-employmeDt 
basis and as such reservatioB orders for Scheduled Castes and Scheduled 
Tribes have not been applied in these cases. The Committee regret that 
there is not a single Scheduled Caste or Scheduled Tribe in the Communi-
catious Directorate at present uor any specific attempt has been made by 
the Central Board of Excise and Customs to recruit Scheduled Caste and' 
Scheduled Tribe candidates even for Group C posts. The Committee, 
therefore, desire that Recruitment Rules for various categories of posts 
should be finalised with a period 01 three months at tile latest and an 
vacancies arising in future .. ouId as far as possible be filled up by candi-
dates belonging to Scheduled Castes and Scheduled Tribes till such time' 
their quota is completed. 

C. Liaison Officer and Cell 

1.23. The Committee have been informed that the Office of the Central' 
Board of Excise and Cus-toms is not a recruiting, promotion or cadre con-
trolling authority. The Department of Expenditure controls the cadre for 
Group B and Group C posts and the Central Division of the Department 
of Revenue controls the cadre fOr Group D posts. The Deputy Secretary-
incharge of Administration in the Department of Expenditure & Director' 
(Hqrs.) in the Central Division of the Department of Revenue act as 
Liaison Officers and are responsible to ensure implementation of instruc-
tions so far as Scheduled. Castes and Scheduled Tribes are concerned. 

1.24. So far as office,S subordinate to the Central Board of Excise and" 
Customs are concerned, Assistant Collectors belonging to Scheduled Castes 
and Scheduled Tribes or any of the minority communities, as far as ssib e~ 

are nominated as Liaison Officers for dealing with work relating to the 
representation of Scheduled Castes and Scheduled Tribes in all establish-
ments and services under the administrative control of the Heads of the . 
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Departments. These Liaison Officers carry on annual inspections of rosters 
maintained for providing reservations for ScheduleP Castes and Scheduled 
Tribes in their respective officers and submit their reports in the prescribed 
form i.e., on reservation for Scheduled Castes and Scheduled Tribes in service 
direct to the Commissioner for Scheduled Castes and Scheduled Tribes 
under intimation to the Central Board of Excise and Customs. They are 
responsible for ensuring compliance with the instructions regar.ding reserva-
tion of vacancies for Scheduled Caste and Scheduled Tribe candidates. 
They are also required in.ter alia to assist the Commissioner for Scheduled 
Castes and Scheduled Tribes in the investigation of complaints received by 
the Commissioner in regard to service matters and in collection of infor-
mation for his annual report. 

1.25. The Chief Liaison Officer nominated by the Central Board of 
Excise and Customs seeks to ensure through personal inspection gf rosters, 
maintained by the various field formations, the strict compliance of reserva-
tion orders for Scheduled Castes and Scheduled Tribes. He also during hi!'!, 
visits to the field formations, discusses the problems faced by the Liaison 
Officers in respect of matters relating to reservations for Scheduled Castes 
and Scheduled Tribes. 

1.26. In a note submitted to the Committee the Committee have been 
informed that there is a section in the Central Board of Excise and 
Customs which handles all work relating to reservations for Scheculed" 
Castes and Scheduled Tribes. So far as field formations are concerned. 
the Committee have been informed that though there may not be fonnal 
Cells to assist the Liaison Officers in the field formations but one or two ' 
clerical staff are nominated to assist them in disoharging their duties. 

1.27. Explaining the reasons for not having separate Cells in all places 
in the field formations, the Chairman, Central Board of ~ise and Customs 
has stated, during the course of evidence, that the Subordinate staff would' 
not be having enough work if they are -wholly and solely emplooyed in the 
Cells and, in the interest of economy, one or two persons are named to 
assist the Liaison Officers and the work is also of periodic nature. The 
assistanOe for tdte Liaison Officer in the field formations would be found 
from other than establishment Section of the unit so that it could be a 
check on the Establishment Section itself. 

1.28. The ColIIIIIittee note that Assisfant Collectors belonging to 
Schednled CMtes and SchednIed Tribes or any of the minority commODi-
ties, are nominated as liaison ofticers in tile ofHces subordinate to the Cen-
tral Board 01 Excise and Cnstoms for dealing with work relating to the 
representation of Scheduled Castes and Schednled Tribes in aD establiSh-
ments ad services ODder the admiDlsfrative control of tile Heads of the· 
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Departments. No formal Cells have been. set up in the field formatiou 
but one or two clerical staff is nominated to ss~ the liaison officer. 'I1Ie 
Committee feel that the liaison offi.cer alone would not be able to discharge 
his duties electively ·unIess a CeU with adequate staft is set up in· eadI 
unit of theCeaitral Board of Excise and Customs to ensure strict CCIm-
pliance of orders on reservations for . Scheduled Castes and Sdleduled 
Tribes and also to look into the. complaints and grievances of the Scheduled 
Caste and Sc:heduled Tribe employees. The Committee, thereioft, urge 
that Cells in each unit of the Central Board of Excise and Customs should 
be set up without delay to deal exclusively with matters relating to Sciie-
ctuled Cutessnd Scheduled Tn"bes. 



CHAPTER II 

RECRUITMENT AND PROMOTIONS 

A. RecruitlDellt ProcetIure 

2.1. The mode of appointment to various posts in the Central Board 
-of Excise and Customs Headquarters is indicated below. 

A. Posts in Central Secretariat Services Cadre 

"81. 
No. 

Category of posts 

I' *Deputy Secreblry 

2. Und«:r Secretaries 

"3. Sectj.m Officer.o 

4· AssistaDts 

5· U.D.Cs. 

6. L.D.C. •. 

",. St~ her (S.G.) 

8. Stenn. Grade I 

9· Stenn. Grade II 

"'0. Sten'). Grade III 

'II. Jamadars 

"'2. Daftries 

"'3· Penns 

Mode of Recruitment Remarlrs 

Direct 
recruit-
ment 

Depart-
mental 
examina-
tion by 
U.P.S.C., 
S.S.C. 

Promo-
tion quota 
on the 
basis of 
seniority 

*Selection post on 
the basis of merit, 
approved by Ap-
pointments C0m-
mittee of the Cabi-
net by merit s'!lec-
tion. 

Selection from amOD, 
" S. Os. & PSI 

(,) ,,6th of the permanent 
vacancies by direct recruitment. 

(2) Se/«t List fl(ll:tllfNr: 

(i) Seniority quota "I 
(ii) Long service quota ~ 33-1/3% each 
(iii) Departmental exam. J 

quota. 
50% 
25% 
100% 

11 

100% (SeaioritYoCllm-meritl. 

100% 

100% 



12 

B. Ex·Cadre Posts. 

No. of S. CS./ Mode of Remarb 
posts S. Ts. app:lintment 

SI. Designation of the post. 
No. 

------------'--------
lOt 3 , 

I. Commissioner (Tax Research) 

•• Deputy Secretaries 

... 
g. Under SecretariC'l 

4· Senior Analyst 

5· Senior Technic··l Officer 

6. Junior Am.lyst 

7· Apprailer. 

8. Supc;rintendent C.entral Ex-
08e0 

9· Scc:tion Officer. 

10. Senior Research Officer 

II. Research Officer 

Ilt. Hindi Oiicer (Jr.) 

Ig. Hinidi Translator (SI.) 

14· Hindi Translator (Jr.) 

15· Assistant (Technical) 

16. Statistical Investigator 

4 

8 I (S.C.) 

19 g(S.C.) 

II 

10 

5 

.1 

5 6 

Ad-Iwe appointment 

By sc;lectbn r , the· ~ 

officers, appOintments 
app"O'Ied' by Committee-
"If Cabinet . 

Deputation from field' officers. 

Appointment on deputatioDo 
basis from among the Cft"'" 
&: Central Excise Se"·U:e.. 

00. 

By deputation from C.S.s. 
Itaff/field _ S ~ , 

By dr.put'ltion L From field 
By deputation f organisations. 

By deputation 

Ad.Jwe appointment in can-
lultation with U.P.S.C. 

---110-
ApPointment on Ir -lux basis. 

g I (SC) Appointment on ad·1we basis 

g I (SC) Appointment of Ad.A« bui. 

II It On deputation basis from amODe' 
the field and Seeretariat-
ataff. 

6 On deputation basis from 
Directorate of.8 I: I. 

2.2. The ex-cadre posts of Hindi Officers and Hindi Translators, senior 
and junior are i ~ in by direct recruitment on the basis ofa departmental 
test. However, reservations orders are applied to these posts. 

2.3. No separate cadre of seniority, recruitment or promotions of field 
officerslstafi is maintained in the Central Board of ~is~  and .. st~ 

Headquarter! office. In fact, all non-C.S.S. aass I Officers in the Head-
quarters Office of eeDtral Board of Excise and Customs are members of 
the Indian Revenue Service and such of them. as ere considend Sllitable-
for appointment in the Board's office are drafted on deputation with the-
approvlll of Department of Personnel and Administrative Reforms. 

2.4. As regards field formations ,qnder the Central Board of Excise and 
Customs, it has been stated in 'II. written note submitted to the CommittciIt 
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that the normal procedure for recruitment against bulk vacancies in major' 

posts is as lUlder:-

Group '0' posts 

The post in the grade of sepoy in the Central Excise, Customs and 
Narcotics Department is filled 100 per cent by direct recruit-
ment. However, out of this, 25 per cent posts are reserved to 
be filled by direct recruitment from amongst sweepers, malis 
etc., who have completed 5 years service in the department and 
who have some elementary knowledge of HinI;Ii or the regional 
language. There is no written test for filling up of these vacan-
cies and they are filled on the .basiS of interview only. Tho 
regional Employment Exchanges are addressed by the respec-
tive Heads of Departments to sponsor names of suitable incum-
bents for the post. 

Group 'e' posts 

'Central Ezelze Departm.eat 

A. Direct R«ruitmlrlt (Mini .• Uritr/) 

(a) L.D.C.-

(II) U.D.C.-

B. ProlllOM" 

100% posts in the grade are filled by direct recruitment. Hewfver, out 
of this 10% poets are reserved. for qualified departmental GrLUP 'D" 
employees under age concession, who have put in at least 5 years service-
in the department. 

50% poets in the grade are filled by direct recruitment and 50% 
by promotion. 50% direct recruitment in the grade in Central I,xcise-
Department has been started w.e.f. 1-1!l-75. 50% ofposts earmarked 
to be filled by promotion are filled by LDG!, in accordance with the 
orders iIIued by the Board from time to tim.e. 

(n) O.O.S. Level 11-100% by promotion from the grade ofUDC/Steno. 

(II) O.O.S. Level 1-100% by promotion from the grade of D.O.S. Level II/Steno-
grapher (SO). 

(e) Office Supdt.- 100% by promotion from the grade of D.O.S. Level 1I/0.0.S_ 
Level II. 

Di"et ... Jlmuitm,mt (ExecutiYe) 

(a) lrupletor (OG)- 75% by direct recruitment and !l5% by prOJr.otion by selKtioD 
from amongst UDQ/Stmo (SO)/woman Searcher & Draffl-
man. 

Promolitm (Executive) 

(a' Inspector (SG)-100% by promotion from the srade or IlI!Ipector (OG). 

Castoms Departm.eat 

A. Direct ~ (MittisUritr/) 

(a) L.D.C.- 100% poets in the grade are filled by direct recruitment. However 
out or·this. 10% fJOIts are nserved for i i~ departmental 
Group '0' employees UDder age conceaion who have put 
in at least 5 yean service In the department. 
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B. Promotion (MinislniDl) 

(a) U.D.C.- 100% posts are filled by promotion from the grade of L.D.C. 

(b) D.0.5. LeoellI-100% by promotion from the grade of UDC/Steno. 

(c) D.O.S. Level 1-100% by promotion from the grade of D.O.S. Level II/ 
Stenographer (SG). 

(d) Office Supdt.- 100% by promotion from the grade of D.O.S. Level I/D.O.S. 
Level II. 

Dirlet lUeruitmmt (Exec/lliN) I 

(a) Preventive Officer 80% by direct recruitment and 20% by promotion from UDC/ 
Grade I (OG) Stenographers OG & SG. 

(b) Exarni/IeT (oct 

Promotion (&ceeutioe) 

66-!l/3% by recruitment and 33-1/3% by promotion from the 
grade ofUDC/Steno (OG) 

(a) Preventive Officer 100% by promotion from the grade of Preventive Officer. 
Grade I (SG) Grade I (OG). 

(b) Examiner (SG) 100% by promotion from the grade of Examiner (OG). 

Narcotics Department 

A. Direct R",uillll8nl (Minis/mal) I 

(a) L.D.C. 

Promotion (Millislnial): 

100 % of posts io the grade are filled by direct recruitment 
However, out of this, 10% posts are reserved for qualU?ed 
departmental. Group '0' employees under age concessIon 
who have put io at least 5 years service io the department. 

(a) U.D.C. 100% posts are filled by promotion from the grade of L.D.C. 

(b) 0.0.0. Level 11-100% S ~ are filled by promotion from the grade of UDC/. 
Stenographer (OG). 

(e) DO.S. Level 1-100% by promotion from the grade of D.O.S. Level II. 

(d) Office 5updt.- 100% by promotion from the grade of D.O.S. Level I. 

B. Dimt R«Tuitrnml (Executive) 

(a) Sub.Impector- 100% by direct recruitment provided so long aa the ~ts 
of Zilledan are there, thry will be considered for promobon 
as Sub-Inspector. 

(b) Impector (OG)-(i) 33-1/3% by direct recruitment. 

PrDI'/IDI'.on (Executiw) 

(ii) 33-1/3% by promotion from grade of Sub-Inspector. 

(iii) 33-1/3% by promotion from the grade of UDC/Steno 
(OG) 

(a) Jnspector (SG)-100% posts are filled by promotion from the grade of Inspector 
(OG). 

(b) ~ t  Sup:it.-· 100% posts are filled by promotion from the grade of Inspector 
(SG). 
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Direct recruitment in Group 'C' and '0' posts is made by the res e ti ~ 

Heads of Departments through local Employment Exchanges on the basis 
of written test or interview or both in acCordanCe with the orders issued ,by 
the Board from time to time. However, direct recruitment in the &rades of 
LOC, UDC, Inespector (OG), Preventive Officer Grade I (OG), Examiner 
(OG) and Stenographer (OG) has now been taken over by the Subordinate 
Services Commission and 100 per cent posts in those grades, earmarked for 
direct recruitment, will be filled by candidates selected by the Subordinate 
Services Commission w.e.f. 1-1-1978. 

Promotions in Groups 'C' and 'D' posts are mliPe by the respective 
Heads of Departments on the basis of recommendations gf ~e Department-
al Promotion Committee, constituted for the purpose. 

GrOup 'B' Posts 

(1) Customs appraimrs' Service Group 'B':-

Recruitment to the service is made 50 per cent by the direct fecruit-
ment from I.A.S. etc. examination and 50 per cent by promotion from lower 
grades. 

(2) Preventive Inspectors Service Group 'B':-

Recruitment to the service is made 100 per cent by promotion. 

(3) Posts in the CentrallExcise Department I Both executive and ministerial:-

All posts are filled solely by promotion by selection from the next lower 
grades. 

Group 'A' Posts 

(1) Customs and Central Excise Service Group 'A':-

Recruitment to the grade of Assistant CollectorlSuperintendent of Cen-
tral Excise Group 'A' is made 50 per cent by direct recruitment from the 
LA.S. eta. examination and 50 per cent by promotion from Oass II Grades. 
For other grades recruitment is 100 per cent by promotion. 

(2) Indian Revenue Chemical Service:-

All the Group 'A' posts are filled 100 per cent by promotion from lower 
grades. 

(3) Group 'A' posts in the Communication Directorate:-

There are isolated posts in this Directorate. They are filled by deputa-
tionlre-employmentldirect recruitment. 
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2.5. Asked to state whether Recruitment Rules for various categories 
·of posts in Groups Cand D in the Central Board of Excise and Customs 
and its' field ·flJRDa'lions have been finalisod, 'the Committee have been in-
fm'med during evi.den.oe that the Recruitment Rules have been drafted and 
are likely.to be finalised in coo.sultation with the Department of Personnel 
and AdministratiVe Reforms within a period of one month. 

2.6. De Committee DOte the procedure of recruitment being followed 
by tile CeIItnl Board of Euise and Customs and its field fonaation8. 'I1le 
Committee suggest tbat if adequate nomber of Scheduled Caste and Scbe-
duled Tribe candidates are not available in any particular area, copies of 
recruitment adYertiSements should BIso be sent to the Employment Ex-
cha.s ·~te · i .... tht 'adjoining areas so lIS to attl'act maximum number 
of Scbeduled Ca'lte and smecr..led' Tribe candidates for appOintment 'to 
the posts in the Central Board of Excise and Customs and its field forma-
tions. 

2.7. The Committee note that Reauifmeut Rules for Groups C and D 
posts u.mer file Central Board of Euise and Customs bave not yet been 
'finalised and would urge upon the Central Board of Euise and Castoms 
to vigorously plll'5lle the iDatter will the Department or Personnel and 
Administrative Reforms and expedite a decision in the matter as continued 
-delay in the matter adversely atlects the interests of the Scbeduled Castell 
:and Scbeduled Tn"bes. 

B. Concessions and ReiatioM 

2.8. In a written note submitted to the Committee, it has been stated 
that in the ~er of recruibnent and promotion to the various .posts in the 
Headquarters and field formations under the Central Board of Excise and 

Customs, Scheduled Caste and Scheduled Tribe candidates are entitled to 
all the concessions relaxations which are allowed to such candidates by the 
Department of Personnel and Administrative Reforms. Broadly, they are 
as indicated hereunder:-

(1) Age Umit: Relaxation by five years in the upper age limit is 
allowed to Direct teeruit candidates belouging to Scheduled 
Caste ami Scheduled Tribe. Suitable age relaxation in case 
or promotion of ministerial officers to Executive cadres is also 
available to Scheduled Caste and Scheduled Tribe candidates 
where an upper age limit has been prescribed for such promo-
tion. 

(2) Relaxation of standard of suitability: If in a direct recruitment, 
sufficient Dumber of Scheduled Caste and Scheduled Tribe candi-
dates do not become available on the basis of the general 
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standards prescribed, candidates belonging to these commum-
''ties are selected by adoptirig ·relaxed standard to fill 'hp'lhe 
remaining reserved n i~s· tb~ e  they ate not otbetwisi.'f;' 
. found unfit for such appOintmentS.; ,. ; . 

. .: .• "! 

In departmental competitive examinations and confirmation e i ii~  
, nations, qualifying standards are relaxed'in favoUr of "Scheduied . 
Caste/Scheduled Tribe candidates· provided they are not 'fauna 
unfit for such promotion/confirmations. 

Further, where the requisite number of candidates fulfilling even the 
relaxed standards admissible in their cases are not available 
to fill the reserved vacancies in non-technical and quasi-technical 
Class III and Class IV Services/posts required to be filled up 
by direct recruitment otherwise than by written examination, 
the appointing authority, to the extent of the reserved vacan-
cies may appoint the best among the Scheduled Caste and 
Scheduled Tribe candidates who fulfil the minimum educational 
qualifications prescribed for the post, 

(3) Fees for examination: The prescribed fee for admission to any 
examination is reduced to 1/4th in the case of Scheduled 
Caste/Scheduled Tribe candidates. 

(4) Separate interview of Scheduled Caste/Scheduled Tribe i:andi-
dates: In order to ensure that Scheduled Caste/Scheduled Tribe 
candidates are not judged in comparison with general candi-
dates, they are interviewed on a day or sitting other than on 
which general candidates are interviewed. 

2.9. In reply to a question that Scheduled Caste and Scheduled Tribe 
candidates should not be judged along with the general candidates, the Com-
mittee, during the course of evidence, have been informed that this has been 
achieved, firstly, by holding interviews of the Scheduled Caste and Schedule-d 
Tribe candidates separately, and secondly, by applying different standards 
in the written papers for this purpose. On beiag asked to explain the extent 
of relaxation of standards given to Scheduled Caste and Scheduled Tribe 
candidates, the Committee have further been informed that in all the field 
formations, instructions have been issued as far back as in 1975 (.primarily 
with reference to departmental examinations) that qualifying marks in 
case of Scheduled Caste and Scheduled Tribe candidates could be relaxed 
by 20 per cent. If it is 50 or 40 per cent for general candidates, it could 
be 40 or 32 per cent respectively for Scheduled Caste and Scheduled Tribe 
candidates. 

.j 
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2.10. The Committee then enquired the total number of candidates who-
appeared in the various Departmental examinations and in confirmatioa 
examjnations conduoted by the Central Board of Excise and Customs dur-
ing each of the last 3 years and the total number and percentage of candi-
dates belonging to Scheduled Castes and Scheduled Tribes who qualified 
under relaxed standards. In reply. the following information has beea 
furnished by the Central Board of Excise and Customs:-
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2.11. The Committee note that in the matter of recruitment and pr0-
motions in the l'arious posts in the Headquarte1'8 and field formations under 
the Central Board of Excise and Customs Scheduled Castes· aIld Scheduled 
Tribes are entitled to all n essi re ~ ti ns which are allowed to such 
candidates by the Department of Personnel and Administratil'e Reforms. 
The Committee also note -that bulk of recruitment is DOW being done 
through tbe Union Public Service CClmmissionlSubordinate Service Com-
mission. The COIIIIDI"ttee would like the Central Board of Excise and 

Customs to examine the feasibility of further liberalising these relaxations/ 
concessions so that there could be greater-intake of Scheduled Castes ami 
Scheduled Tribes in the services under the Central Board of Excise and 
Customs and the backlog could be eliminated 88 early as possible. 

C. Maintenance of Rosters 

2.12. In a written note submitted to the Committee, it has been stated 
that prior to 1-5-1965, the Department of Revenue & Insurance, Depart-
ment of Economic Affairs, Department of Company Affairs and Depart-
ment of Expenditure (including Defence Division) had their own separate 
<:adres in respect of the various decentralised Grades of the Central 
Secretariat Service, the Central Secretariat Stenographers Service and the 
Central Secretariat Clerical Service, i.e. Section Officers and Assistants of 
the Central Secretariat Service, Grade A, Grade B, Grade C and Grade D 
of the Central Secretariat Stenographers Service, and Upper Division 
Clerks  and Lower Division Oerks of the Central Secretariat Clerical 
. Service. However, with a view to streamlining the promotional prospects 
of the staff of these services. a combined Cadre, viz. Ministry of Finance 
Cadre was formed with effect from 1-5-1965 by amalgamating the Cadres 
of the aforesaid Departments. In order to make appointments, confirma-
tions, promotions and Inter-Departmental transfers on . the basis of a 
single cadre Cadre Administration Section was created in the Department 
of Expenditure. 

2.13. In so far as the various decentralised Grades of the Central 
Secretariat Service, Central Secretariat Stenographers Service and Central 
Secretariat Clerical Service are concerned, the position regarding mainte-
nance of Rosters in the Department of Expenditure is stated as follows:-

CENTRAL SECRETARIAT SERVICE: 

(1) SECTION OFFICERS: 

To this Grade appointments are made on the following basis: 

(i) Seniority, subject to rejection of the unfit; 
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(ti) Promotion based on Limited Departmental Competitive 
Examination; 

(iii) Promotions are made on the basis of en~t  B!: service (22 
years' and above as Assistant). 

A Roster for promotions through seniority "is maintained 'by the Cadre 
Administration Section of the Department of Expenditure. Rosters in 
regard to (ii) and (iii) above are maintained centr.atly by the Department 
of Personnel and Administrative Reforms. 

(2) ASSISTANTS: 

Appointments to this Grade are made in the manner indicated below: 

(i) 50 per cent by  direct recruitment thmugli: "(jpen competitive 
exalnination conducted by the Union PublicStt\1ce Commis-
sion." The Roster for reservation of vacancies for Scheduled 
Caste/Scheduled Tribe candidates is maintained" centrally by 
the Department ofPersonneI. 

(ii) 50 per cent by promotion on the basis of seniority subject to 
rejection of the unfit candidates from among the tJ.D.Cs. 
included in the Select List. The Cadre Administration 
Section of the Department of Expenditure maintains a roster 

. ') 
for this purpose. 

CENTRAL SECRETARIAT CLERICAL SERVICE: 

(1) UPPER DIVISION CLERKS: 

Recruitment to this Grade is made as f01lows: 

, 

(i) 75 per CCItt through seniroity, subject to rejection of the unfit 
candidates from among L.D.Cs. included in the zone of 
promotion; 

(ti) 25 per cent through a limited departmental competitive 
examination. 

Rosters for both these are maintained by the" Cadre Administration Section 
of the Department of Expenditure. 

(2) LOWER DIVISION CLERKS: 

Appointments are made on the basis of an open competitive examina-
tion held 'by the Staff Selection Commission. A combined roster for this 
"Grade covering the initial recruitment as well as conficmation in this Grado 
is maintained by the Cadre Administration Section. 
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CENTRAL SECRETARIAT STENOGRAPHERS SERVICE: 

(1) GRADE A: Appointments are made 100 per cent by p •. 
motion on the basis of selection. 

(2) GRADE B: 50 per cent of vacancies are filled by promo-
tion through seniority quota and the rest by limited depart-· 
mental examination conducted by the Union Public Service· 
Commission. 

Rosters in respect of both these grades are maintained in the Cadre-
Administration Section. 

(3) GRADE C: The channels of appointment are as fol:ows: 
(i) 50 per Cent by direct recruitment through open competitive-

examination; 
(ii) 25 per cent by promotion through seniority; 
(iii) 25 pel' cent by limited departmental corppetitive examination. 

The Cadre Administration Section maintains three rosters for the purpose;: 
one relating to direct recruitment also covers confirmation. 

(4) GRADE D: The vacancies are filled 100 per cent by direct 
recruitment. A roster covering both the recruitment and' 
confirmation is maintained by the Cadre Administration 
Section. 

2.14. Apart from these Rosters, maintained in Cadre Administration 
Section of the Department of Expenditure in regard to .the decentralised 
Grades of the Central Secretariat etc. Services covering all the Depart-
ments of the Ministry of Finance, E.1 (A), E.1 (B) and E.1 (C) Sections 
of the Department of Expenditure also maintained Rosters for providing 
!'eservation for Scheduled Caste and Scheduled Tribe candidates in Services 
to the fonowing categories of posts in the Department:-

(i) Separate rosters for making direct recruitment to the posts of 
Technical Assistants, Senior Investigator, Junior Research 
Assistants, Chief Cost Accounts Officer, Cost Accounts 
Officers, Assistant Cost Accounts Officers, Research Officers, 
Assistant Director and Cost Accountants, 

(ii) Separate rosters for posts filled by promotion viz. Senior 
Analyst, Junior Analyst, Senior Investigator, Senior Cost 
Accounts Officer, J. Assistant Cost Accounts Officer and Assis-
tant Director (plan Finance). 

Cill) Separate roster for ad-hoc direct recruitment to the posts of 
L.D.Cs, (excluded) through Employment EXchange for short 
periods. .. 

(iv) Separate Tosters for the category of posts fined by (i) direct 
recruitment and (ii) by promotion in which the element of 
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direct recruitment does not exceed 50 per cent viz. ] ama,dars, 
Daftries, Selection Grade Daftries{Junior Gesterner Operator 
and Senior Gesterner Operator. 

2.15. The rO,Sters are submitted to the appointing authorities at tho, 
time of recruitment, etc. for examination of the correctness of entries, and 
are annually placed before the Liaison Officer for inspection. The Ins-
pection Reports of the Liaison Officer pointing out any defect or short-
-coming in the maintenance of rosters with any other suggestion for proper 
implementation of the reservation orders for Scheduled Caste and Sche-
duled Tribe are submitted for countersignature by the Head of the Depart-
ment. In this connection, it has also been stated that there are no specific 
instructions issued by the Department of Personnel & Administrative 
Reforms requiring the Liaison Officer to sign the rosters also while COD-
.ducting annual inspection of the rosters and making . a report thereon. 
However, on making a reference to the Department of Personnel I: 
Administrative Reforms, that Department have clarified that while COD-
-dueling such inspection and making a report on the rosters, it may be 
appropriate if the Liaison Officer also signs the rosters in token of having 
inspected and checked them. AcorElingly the rosters have bene signed by 
the Liaison Officer also. Rosters are being maintained strictly in acocrd-
ance with the instructions issued from time to time by the Department of 
Personnel and Administrative Reforms. 

2.16. It has also been stated that for posts of Under Secretaries and 
above in the various Departments of the Ministry of Finance which are 
iilled by officers of appropriate Grades of the Central Secretariat Service 
on the basis of promotion, a roster is maintained centrally by the Cadre 
'Controlilng Authority in the Depahment of Pf'xsonnel & Administrative 
Reforms. While drawing up Select Lists of Officers for this purpose, that 
Department works out the reservation out of the total number of expetced 
vacancies for Scheduled Caste and Scheduled Tribe candidates. When 
not filled by Officers of the Central Secretariat Service, ~es at these 
levels are filled by officers of All-India and Central Services on tenure 
basis. 

2.17. In the field formations, the prescribed rosters are maintained by 
the appointing authorities from the dates mentioned below or the date from 
which a particular field formation came into existence whichever is the later: 

I. Direct Recruitmetlt 

All categories . 

I I. Promotion Dr! the ban' of $,umor! 

Groups A & B 

GroupsC & D 

III. Promotion on the !la.is of seniority-tum-fitness 
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In respect of Group 'A' posts in the field formations, the roster is main-
tained by the :Ministry of Finance. 

2.18. It has been stated that the rosters are submitted to the appointing 
authorities Ilt the time of recruitment, etc. for examination of the correct-
ness of entries, and are annually placed before the Liaison Officer for ins-
pection. The Inspection Reports of the Liaison Officer pointing out any 
defect or shortcoming in the maintenance of rosters with any other sugges-
tion for proper implementation of the reservation orders for Scheduled Caste 
and Scheduled Tribe are submitted for countersignature by the Head of the 
Department. .. 

2..19. In a written note submittcdto the Committee, the Committee have 
been mforated that the rosters arc' checked periodically by the Liaison Offi-
cers to see that the same are being maintained properly and recruitments 
,against reserved vacancies are made strictly as per the points of rosters. 

2.20. Dllring the course of evidence, it bas been explained that the Chief 
Liaison Oftl:cer bas been inspecting the rosters in the field formations perio-
dically by rotation to check physically what type of recorda are being main-
tained and whether the procedure is being correctly followed. 

2.21. When asked to state the main defects found by the Chief Liaison 
Officer, in maintenance of th~ rosters, the Committee, have been informed 
that the following defects have been found by the Cbief Liaison Officer dur-
ing the course of his inspections--

(i) In some cases, unfilled vacancies reserved, for Scheduled Castesr 
,Scheduled Tribes are not being got dereserved. 

(ii) Bome of the essential steps prescribed for filling up of reserved 
vacancies in direct recruitment quota are not taken. 

(iii) In certain cases either entries are BOt being made in roster regis-
ter~ immediately aftcr-' appointment of candidatta or these were 
not being signed by the appointing authority immediately aftet 
appointment. 

(iv) In some cases, abstract of carried forward vacancies/brought 
forward vacancies are not being prepared properly. 

~  The procedure reguding exchange of vacancies between 
Scheduled Castes/Scheduled Tribes have sometimes not been 
followed. 
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2.22. The defects noticed by the Chief Liaison Officer are pointed out 
on the spot to the Administrative Officers concerned, and the need for 
proper observance of the orders is impressed on them. 

2.23. Further, inspection notes are made out by the Chief Liaison 

Officer describing the defects and these notes are sent to the concerned 
Heads of Departments for necessary action and reporting compliance. 
Some of the defects are rectified on the spot. 

2.24. The Committee have examined two Rosters brought by the 
Department of Expenditure viz. (i) Roster for providing reservation in 
making promotions to Grade I of Central Secretariat Stenographers Service 
through seJlliority quota; and (ii) Roster for giving reservations to the 
Scheduled Castes and SCheduled Tribes in promotion made on the basis 
of seniority to the grade of V.D.Cs. The Committee have been informed 
that the Roster registers have not been signed by the Liaison Officer who 
is suppose<1 to check them and it is also not known whether any Scheduled 
Caste candidate was available and has not been promoted. 

2.25. The Committee, during the coarse of evidence, had the nppor-
tonity to examine two Rosters brought by the representati.e of the Depart-
ment of Expenditllre at one of the sittings of the Co.m.mittee. The Com-
mittee noticed that these Rosters had not been signed by the i is~ Ofticer 
wbose duty is inter alia to check them at regular inte"aIs. It clearty 
ShOlfS that Rosters me neither been maintained properly nor c'becked 
regularly by tbe Liaison Of6cer. The Committee need bardly stress that 
Rosters are tbe ollly mechanism to keep a watcb on the proper placement 
of Scbedaled Castes and Scheduled Tribes iD senices against the .acaacies 
resen'ed for ~  They feel that tile proper maintenance of Rosters 
would keep the authorities concerned informed of tbe representaUoQ of 
Scheduled Castes and Scheduled Tribes at the l'8rious points in difterent 
posts 'and tbe sbortfaDs, if any, can be detected immediately. The COlD-
mittee suggest that the Rosten should be checked periodically by the 
Liaison OfIlcer and duly signed certificate of cbecb made recorded fbereon. 
Discrepancies DOtiCed duriDg inspection of Rosters should be rectified 
immediately ad also brought to the notice of the Head 0' ftle Department. 

D.ProJDOtioDa 

2;26. In a note 'SUbmitted to the Committee. the Committee have been 
informed that the categories of posts in the field formations of the Central 



26 

Board of Excise and Customs where 100 per cent posts are filled by promo-
tion are: 

I. Collector Level-I Sl8. U.D.C. by promotion 100% except in 
Central Exc i~ Deptt. 

2. Collector Level-II 29. Storekeeper 

3. Chid Chemist 30. Data processing Officer in S &: I Dte. 

4. AdditionalfDeputy Collector 3'. Overseer/Shift Incharge 

5· Cheif Statlcals Officer 32. Pan Man 

6. Deputy Chief Chemist 33. Fitter 

7. Chief Accounts Offi... 34. Asstt. Pan Man 

8. Superintendent of Central Excise Gr.'B' 35. Feeder/Asstt. Plate Maker in S &: I Dte 

g. Superintendent of CUltoms (Prev.) 36. Roller Clearing Machine Operator 

"10. Assistant Chemical ElWIliner 37. Gestetner Operator (SG) 

II. Awstant Director (Research) 38. Laboratory Clerk (CRCS) 

12. Assistant Chid Accounts Officer/AdIniDa- 39. Romayor Operator 
trative Officers/Examiner of Accounn 

13. Office Supdt. 40. 2nd Parkhiya (CCF) 

14. Inspector of Central Exci.e (80) 41. Record Clerk/Record Keeper 

15. Examiner (SG) 42. Book Binder 

16. ·Preventive Officer Grade I (80) 43. Vaccum Engine Driver 

17. Chemical Asstt. Grade I 44. Fitter (Vaccum Engine Driver) 

18. ssi~t nt Manager 45. Operator-Cum-Fitter 

19. Dy. ,Office Supdt. Level I, Level II 46. Sardar (CCF) 

';10. Supdt. (M) in C.R.C.L. Head Clerk in 47. Sldlled worker/semi-skilled worker in 
C.R.C.L. Narcotics 

'21. Inspector(8O), Narcotics Department 48. Record Sorter 

'2'2. Dy. Cashier 59. Daftry (S.G.) 

23. Sr. Store Keeper 50. est~tner Operator (O.G.) 

24. Draftsman (80) 51. BookBinder 

'Zs. Dy. Superintendent (Executive) Narcotict 52. Daftry (O.G.) 

26. Steno (SG)· 53. Jamadar 

27. Gathering Machine Ooperator 54. AttendaRt 

55. Helper to Machine Operator 

2.27. The number of peI"SOns promoted to the di1lerent categories of 
posts in the field formations of the Central Board of Excise and Customs 
during the period from 1975 to 1977 and the number and percentage of 
"Scheduled Castes and .Sdlechded Tribes promoted during the period are 
lItated to be as follows:-
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2.28. It has also been stated that the quotas reserved for S he ~ 

Castes and Scheduled Tribes are applicable and followed in the aforesaid 
categories. 

2.29. During the course of evidence, the Committee have been infOI'Bl.,. 
cd that reservation orders in promotion posts in Group 'C' and 'D' do not 
apply where the e ~ ent of direct recruitment exceeded 66-213 per cent. 
The Categories of such posts are:-

(i) from Ministerial ~ res to Inspector (00) of Central Excise; 

(ii) from Ministerial to Preventive Officer (00). 

2.30. The number of employees belonging to Ministerial cadres promoted 
to the posts of Inlpector of Central Excise (00) and the Preventive Officer: 
Grade (00) during the period from 1975 to 1977 are stated to be as fol-
lows:-

Year 

I. lrup.etor of C"drailhcis. (OC). 

Total S.C. 
No. of 
Minuterial 
employees 
promoted 
as In.,po 
.,ctor of 
Central 
Excise 
(OG) 

Percent-
age 

--------------------

10 

--------------_ ... _ ... -

II 

7·5 

~ 

S.T. Percellt-
are 

• :-lOT&.-Collector of Central Exci!le, Bangalore. ·Bombay and Delhi have not furnished 
information in repect of the year 1977 and as such the same has not beea 
included in the figure at I above. 

Year 

1975 

1976 

1977 

II. PriMItive Offi-Grtulr 1 (OC) 

Total S.C. 
No. of 
Mini,terial 
employr.es 
promoted 
~ P.O. 
Grade I 
(OG) 

45 

3 

3 

7 

Percent- S.T. 
age 

10 

II 

Pcrcent-· 
age 
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2.31. Explaining the reasons for not providing reserwtions for Schedul-
ed Castes and Scheduled Tribes to these categories of posts, the Committee' 
have been informed. that the norq131 ~  of prQQlQtions for tbeMPUs-
terial posts is from L.D.C. to U.D.C., UD.C. to Head Clerk and then to 
J:?eputy Office Superintendent and to Office Superintendent. 25 per cent 
of the posts of Inspectors .have been reserved for r ti~ns from V.D.C. 
~sts to executive side and no reservations for Scheduled Castes and.. Sche-
duled Tribes have been provided for tbi~ category of posts in uccordance· 
with the general instructions issued by the Department of Personnel and 
Administrative Reforms in this regard. 

2.32. The Committee have also informed that all posts in the categories 
of D.O.S. level II, D.O.S. Level I and Office Superintendent, etc. are filled 
in lOOper cent by promotion and there is no element of direct recruitment. 
In these cases, the quotas reserved for Scheduled Castes and Scheduled 
Tribes are applicable and foHowed. 

2.33. The Committee then enquired the procedure followed for ad htx 
promotioDS from aass II to Class I posts in the field formations UDder the 
Central Board of Excise and Customs.. The Committee, during evidence, 
have been informed that there were 250 vacancies in this Cadre when a 
meeting of the Departmental Promotion Committee was to be convened in 
1976. The vacancies accumulated as no meeting of the Departmental 
Promotion Committee could take place for nearly three years as certain writ 
petitions were pending and the seniority of employees could not be fixed. 

2.34. In aass I posts, there is a quota between direct recruits and r~ 

motees in the ratio of 1:1 and direct recruits are taken on tho basis of 
competitive examination conducted by the U.P.S.C. Out of 250 vacancies, 
150 vacancies were for promotees and U.P.S.C. were of the view that they 
would consider candidates for 150 vacancies as belonging to the promotion 
quota. The zone of consideration, for Scheduled Castes and Scheduled 
tribes in this case was extended upto five times the number of vacancies 
i.e. 750. For the remaining 100 vacancies reserwd for direct recruitment, 
~nt was advised on the 20th February, 1976 that they might make 

their own arrangements as u.P.S.C. did not come into the picture directly. 
Since the direct recruits were not available and the administration could not 
be run without filling up these posts, it was then decided ~  fill up these 
vacancies on an ad hoc basis through promotion although these vacancies 
did not belong to them. In ad hoc promotions, no reservations for Schedul-
ed Castes and Scheduled Tdbes had been provided and even if there had 
been reservation, they would have gone upto 500 but that would not have 
helped as they had already considered candidates upto 750 and all availa-
ble Scheduled Caste and Soheduled Tribe candidates who were fit had beeD 
taken. 
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2.35. The Committee also desired to know as to why the done of c:oasi-
deratiOD was rcstticted to three times for preparation of panel of officers d-
the Dclhi/Chandigarh and Jaipur Collectorates, for promotion to the Grad. 
Ol Superintendent of Central Excise, thus overlooking the claims of Schedul-
ed CaIte aDd Scbedu1cd Tribe lDspcctors who arc suflicicntly senior to be 
induded ia the zone of consideration. In a DOte submitted to the Com-
JDiitee. it bas been informed that the Departmental Promotion Committee 
for preparation of a paacl of officcn of. the De1hi/CllanaigarhIJaipur Col-
Iectoratea to the grade of SupcrintcndeDt of Central Exc:ise was hdd in JUlIe. 
1973. The Collector of Central Excise, De1hi, who is the cadre authority, 
hu calculated the emting and anticipated vacancies as 26. But the 
Departmental PrOMotion Committee decided to increase it to 30 to provide 
for 1IDforeaecn contingcnci.es. As promotions I!hat had taken place to the 
padc of superintendent of Central Excise, Group 'B' after 4-1-1972 (whaa 
the Supreme Court delivered a judgement in the case of Ravi Verma lay-
ing down correct principles of seniority) had to be reviewed, the Depart-
mcntal Promotion Committee added another lOon this account to the 30 
emting and anticipated vacancies making in all 40. The Chainriaa. 
Central Board of Excise and. Customs has admitted during the course of. 
evidence that all the 40 officers included in this panel, were promoted t. 
the grade of Superintendent of Central Excise, Group (B) by the end 01. 
July, 1973. 

2.36. Explaining the position further, the Olairman, Central Board of 
Excise and Customs, during the course of evidence, has stated: 

"But the feeling is that as a result of this, there was a large number 
of other vacancies which could not be filled or that a large 
number of officers were overlooked from further consideratios. 
We had checked up this point and found it was not correct 
because the panel was validated only upto the end of Decembel' 
1973. Thereafter, based on the decision of the Supreme 
Court, fresh panels were drawn up and between June, 1973 
and December, 1973 in that particular cadre the total number 
of vacancies that arose was only 43 as against 40 for whioh 
the panel was prepared. Sometimes unexpected vacancies do 
arise that people die or promotions are made or some people 
are sent on deputation. But it is only possible to make a fair 
estimate. We have also checked that the promotions could 
have been extended only to 43 upto December, 1973." 

.2.37. In May, 1968, the Central Board of Excise and Customs. in 
consultation with the Ministry of Home Affairs, issued the following instruc-
tions which are applicable for promotion. to selection posts both ~et  
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JUld non-pzetted in all ofijces under the admiIListIativccontIol of .. 
.central Board of Excise and Cuat0m6: 

(i) The field of choke should be i i~ to three tim.ce tho numboc 
of cxistin& and anticipated vacancies. 

(ii) The Departmental Promotion Committee should look for the 
'Vcty Good' officers also within this limit; and 

(iii) The Departmental Promotion Committee may go further do ... 
the Ji8t upto five times the number of existing and anticipated 
vacancies (a) for picking out perBODS of 'Outstanding' category 
anly, and also (b) if sufficient number of officers 'Pit for pr0-
motion' are not available within the normal zone (i.e. withi. 
three times the number of existing and anticipated vacancies.). 

2.38. The Committee have also been informed that as the zone (;l 
-consideration limited to three times the number of vacancies is operatin& 
very harshly against the interests of Scheduled Castes and Scheduled Tribes 
-officers, it was decided in March, 1975 that the normal field of choice for 
Scheduled Caste and Scheduled Tribe officers for the purpose of promotion 
to Group "B' posts should extend to five times the number of vacancies al 
against three times. Since then the Department Promotion Committee have 
been following the principle that the zone of consideration may extend upto 
five times the number of vacancies for the purpose of allowing Scheduled 
Caste and Scheduled Tribe officers to avail themselves of the. benefit of 
reservation in promotion to Group "B' posts filled up on the principle of 
'Selection on merit. 

2.39. The Committee note the procedure being foDowed in the Central 
Board of Excise and Customs for filling up posts by promGfion. There 
are large categories of posts in the field formations in the Central Board 
of Excise and Customs where 100 per cent posts are filled by promotions 
and reservations for Scheduled Castes and Scheduled Tribes have. heen 
provided in aD categories of such posts. no Committee regret to note 
1!bat during the years 1975, 1976 and 1977, perccutage of promotions of 
Scheduled Caste and Scheduled Tribe employees in different categories is 
not very satisfactory .. In view of the fact that there are very few Scheduled 
Castes and Scheduled Tnoes in the higher posts in the Central Board of 
Excise and Customs, the Committee would like the Central Board of Ex-
cise and Customs to explore suitable ways and meaDS for t r in~ greater 
-promotionnI opportunities to Scheduled Caste and Scheduled Tribe em-
..,loyee5. 
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. 2.40. De • Committee also note that twenty-five per .ceat or 
posts in the grade of Inspectors, Central Excise (O.G.) and Preventive 
Officer (O.G.) have been reserved for promotion from Ministerial cadres 

-.d no reservations for Scheduled Castes and Scheduled Tribes have been 

provided in these categories. The Committee are opposed in principle fOJ' 
the exclusion of any posts from the purview of reserva:ion orders. The 

Committee see no reason as to why reservation orders in promotions have 
not been made appDcable to these posts and desire that the position may 
be reviewed in consultation with the Department of Personnel and Admin-
istrative Reforms so as to ensure ... reservation orders for Scheduled 
Castes and Scbedulecl Tribes IDe made applicable to these categories of 
posts. The ColDIIIittee"may be informed of the decision taken in the matter •. 

2.41. The Committee are also unhappy to he informed that ad hoc· 
promotions have been made during the year 1976 from ~s II to C_ I 
posts ignoring the claims of Scheduled Castes and Scheduled Tribes. The 
Committee expect the Central Board of Excise and Customs to ensure that 
the claims of Seheduled Castes and Scheduled Tribes are given doe consi-
.deration before  these ad hoc promoji_ are regulMised. 

E. Dereservation 

2.42. In a note submitted to the Committee, the Committee have been 
informed that in so far as Group A of Central Secretariat Services posts in 
the entire Central Secretariat are concerned, the roster is maintained by the 
Department of Personnel and Administrative Reforms. A combined roster 

for all Group 'B' and 'C' posts in the Departments under the Ministry or 
Finance is maintained by the Department of Expenditure in the Cadre 
Administration Section. 

2.43. In respect of Group '0' posts for whiCh recruitment is made by 
the Department of Revenue for all the combined three Divisions (includ-

ing Central Board of Excise and Customs Headquarters Office), the reserva-

tion orders have been complied with fully and no occasion for dereservation 
of vacancies has arisen so far. 

2.44. So far as the field formations of the Central Board of Excise and 
Customs are concerned, the Committee have been informed that the follow-

ing steps are rquired to be taken by the appointing authorities to bring the 
reserved vacancies filled by direct recruitment to the notice of the members 
of the Scheduled Caste and Scheduled Tribe:-

(i) by notifying these vacancies separately to the employment 
exchange; 

(ii) advertisement in newspapers; 

(iii) announcement through the medium of All India Radio. 
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2.45. H Scheduled Caste and Scheduled Tribe candidates are not avail-
avale for appointment against vacancies reserved for them, such vacancies 
can be filled by appointment of general category candidates after these are 
JOt ~e  subject to their being carried forward to three subsequent 
recruitment years. 1be Heads of the Departments made proposals for 
dereservation of vacancies to the Central Board of Excise and Customs, 
which then takes them up with the Department of Personnel and Adminis-
uative Reforms. Before sending such proposals the Heads of e rt e~t 
are required to ensure that all essential steps laid down for securing reserv-
~ cateJOlY candidat:e<; have been taken. The Central Board of Excise 
and customs/.Department of Personnel and Administrative Reforms also 
ICCk to easure before sranting approval for dereservation that all the pres-
cribed steps lbave been taken by the Heads of the Department conceme,d. 

2.46. The Dumber of vacancies deresecved, category-wise, in the field-
formations under the Central Board of Excise and Customs during the 
last 5 years are stated to be as folIows:- [See Page No. 36] 
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2.47. While explaining the procedure followed for dereservation of 
ncancies, the Chairman, Central Board of Excise 3IIld Cusoms, during 
the course of evidence, conceded that there had been some laxity in 
following the correct procedure in this regard. Firstly, the Heads of 
Departments have not obtained the approva:1 of the Department of Per-
sonnel and Administrative Reforms and, secondly, they have continued. 
to carry forward the  vacancies reserved for Scheduled Castes and Scheduled 
Tribes even beyond three years. He has also informed the Committee that 
instructions have since been issued to follow the procedure prescribed by 
the Department of Personnel and Administrative Reforms in this regard. 

2 48. The ColIIIIIittee are basically opposed to the prindpIe 01 dere8en'-
ation and would like to urge that in view of the poor representatioa 01 
Scheduled Castes ad SeheduIed Tribes in the Central Board of Excise 
and Customs, the vacancies reserved for Scheduled Castes and Scheduled 
Tribes should in no C8Ie be dereserved. 

2.49. The Committee are surprised to DOte that the Officers in the field 
formations UDder tile Ceutnl Board of Excise and Customs have no clear 
understanding of the procedure of reservation of vacancies with the result 
that dereservation of vacancies bas faken place to the detriment of the 
interests of Scheduled Caste and Scheduled Tribe employees. TIle Com-
mittee would, therefore, suggest that the Ceutral Board of Excise and 
Customs should immediately organise a training course for its officers 
dealing with personnel matters with the help of die Department of Person-
nel and Administrative RefoDIL'J so that its officers become fully acquainted 
with the provisions and procedures of reservations for Scheduled Castes 
and Scheduled Tribes. The help of the ()ffi,ce of .the Commissioner ~ 

Scheduled Castes and Scheduled Tribes can also be taken in this connl'C-
tioa. 

2.50. The Committee would like to emphasise  fhat in future the Central 
Board of Excise and Customs should strictly foUow the procedure for 
dereservation of vacancies for Scheduled Castes and Scheduled Tribes as 
laid down in Department of Personnel and AdminiStrative Reforms O.M. 
No. 28!14!74-Estt. (SCI') dated the 12th July, 1976 and invariably take 
aD the necessary steps as mentioned in paras 26 to 27 A of the Brochure 
on Reservatiom for Scheduled Castes and Scheduled Tn"bes in services 
(Fourth Edition) before making any reference to the Department of Per-
sonnel and Administrative Re'onns for dereservation. The CommiHee 
would also suggest that any adv"rse etlect on the SCheduled Caste and 
Scheduled Tribe employees rem"'!1g from non-ohservance of these orders 
should be mitigated in their inter"st 
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F. Departaaeutal ReauitmentfPromotioa Committees 

2.51. In a note submitted to the Committee, the Committee have 
been informed that the following two Departmental Promotion Committee. 
have been constituted:-

(a) Senior Departmental Promotion Committee comprising of aU the 
Joint Secretaries of Administration of all the Departments of 
Ministry of Finance, for promotion/confinnation to the ca.dro 
. of Selection Grade posts of the Central Secretariat Steno-
graphers Service. Under Secretaries and above. 

This is a local departmental promotion Committee concerned with the 
short term local promotions to the grade of Under Secretaries and De.puty 
Secretaries in the Central Secretariat Service. Since the short term local 
promotions are made an the basis of seniority-cum-fitness, no reservation 
orders are applicable in these cases. No representative of Scheduled Casto 
or Scheduled Tribe is, therefore, included in this Departmental Promotioa 
Committee. 

(b) Jurrior Departmental Promotion Committee comprising of all 
Deputy Secretaries in charge of Administration of all the 
Departments of Ministry of Finance to consider matters relat-
ing to Promotion/ConfirmationlCrossing of Efficiency Bar 
of L.D.Cs., U.D.Cs., Stenographers, Assistants and Scctioo 
Officers. A representative of Scheduled Caste/Scheduled 
Tribes is included in this Promotion Committee. 

2.52. The composition of the Departmental Promotion Committee for 
promotion to the various Group A posts of the Indian Customs and Central 
Excise Service and the Central Revenue Chemical Service is stated to be 81 
follows:-

(i) Member U.P.S.C. 

(ii) Chairman (CBEC) 

\ (iii) Two Members of the Board 

Chairman. 

Member 

.. Members. 

In the case of promotion to the grade of Conectors, the Finance Secre-
1ary is also a Member of the Departmental Promotion Committee. In the 
case of the O!emical Service, the Chief Chemist is· also a Member of the 
Departmental Promotion Committee. 

2.53. In the offices under the Central Bo·'rd of Excise and Customs, 
promotions to Group 'B', 'C' and 'D' posts are made on the basis of the 
findings of the Departmental Promotion Committee constituted in accordance 



with the instructions issued by the Department of Personnel and 
Administrative Reforms and Central Board of Excise and Customs from 
time to time. The composition of the Departmental Promotion CommitteeIJ 
.ia normally as under:-

Central Excise Department:-

Group B Departmental Promotion Committees 

Chairman 

A member of the Board of Central Excise and Customs. 

.. Members 

Director of Inspection (Customs & Central Excise). The 
Collector(s) of the Collectorate(s) concerned. 

GroNp C Departmental Promotion Committee:-

Chairmon 

Collcctor of Central Excise coocemed. 

Member 

(1) Senior most officer of the Collectorate concerned working at 
Headquarters. 

(2) Senior most officer of the Collectorate concerned worldnl 
outside Headquarters. 

(3) Assistant Commissioner of Income Tax. 

(4) Where two or more Collectorates have common cadres, th. 
other Collectors shall also be members of Departmental Pro-
motion Committee. 

(S) Where none of the members at Serial Numbers (1) to (4) 
above belongs to a Scheduled Caste or Scheduled Tribe, Group' 
A Officers of the Collectorates belonging to Scheduled Caste 
or Scheduled Tribes. if available, shall also be associated u 

a Member of the Departmental Promotion Committee. 

NOTE: Where two or more Collectorates have a common cadre, the 
senior most Collector among the Collectors shall be the Chair-
man. 

Group D Departmental Promotion Committee:-

Chairman 

Assistant Collector of Central Excise. 
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Members 

Two Superintendents of Central Excise and ODe Income-ta&: officer.-

officer, Group A. 

'Customs Department: 

Groups B Departmental Promotion Committee:-

Clu:Urmon 

Member (Customs). 

Members 

Director of Inspection (Customs " Central Excise). 

Colleotor Concerned. 

Group C Departmental Promotion Committee:-

Chairman 

Collector of Customs Concerned. 

Members 

Two Group A Officers of the Customs House and one Assistant ~ 

__ oner of Income-tu. 

Group D Departmental Promotion Committee:-

Chairman 

Alliatant Olllector 

Members 

Two Group B gazetted officers and one Income-tax Officer, Group A. 

Direct Recruitment: --- Direct recruitment to Group C and Group D posts is made either on! 
the basis of (a) written test only or (b) written test and interview or (c) 
interview OJily. 

Selection Board for interviewing candidates for recruitment to Group C 
posts (wbere interview is necesSary) is headed by-the Collector/Head of" 
Departmeat. 



The Selection Board for interviewing the candidates for recruitment to 
Group D posts is headed by the Deputy ColIector or the Assilrtant Collector 
as may be nominated by the Collector. 

2.54 The Committee have also been informed that in most of the field 
formations, a Scheduled Caste or Scheduled Tribe officer is being asso-
ciated with the local Departmental Promotion Committee/Selection Board. 
However, in a few field formations e.g. ColIectorates of Customs and Cen-
tral Excise, Cochin, Goa, Central Revenue Control Laboratory, Directorate 
of Statistics and Intelligence (C&CE) and Directorate of Communications, 
it has not always been possible to associate a Scheduled Caste or Sche-
duled Tribe officq with the local Departmental Promotion Committee! 
Selection Board because of non-availability of Scheduled Calrte and Sche-
duled Tribe officer of appropriate rank. 

2.55 There are certain Departmental Promotion Committees relatinl 
to promotions to Group B and Group A, which are presided over by a 
member of the Board and a member of the Union Public Service Com-
mission respectively. 

· The other members of the Departmental Promotion Committee ~ 
members by designation. No specific provision has been made te 
· associate a Scheduled Caste or Scheduled Tribe officer in case there is DO 
such officer among the designated members of the Departmental Promo-
tion Committee. 

However, the orders relating to reservation of posts for persons frota 
· Scheduled Caste and Scheduled Tribe are strictly followed by these Depart-
mental Promotion Committees and these orders ensure that Scheduled 
Caste and Scheduled Tribe officers within the Zone of consideration anel 
found fit for promotion will be promoted to the extent of their quota . 

• 

1.S6. The COIIIIIIittee need hudly emplaasise the desinbiIity of includ-
ing a Scheduled Caste/Scbeduled Tribe Ofticer in all the Departmental 
RecraitlllentjPromotion Collllllittees constituted by the Centnl Board of 
Excise and Customs so as to instil confidence in file Scheduled Caste a" 
SchednIed Trihe employees _d for that purpose, if ~  the CODI-

position 01 Deparllllental Promotion/Recraitment COIIIIIIiu.s may be eIl-
Iarged. 1be Committee would desire that in case a Scheduled Caste' 
Scheduled Tribe ofticer of the appropriate rank is DOt aftiIabIe in a parti-
·cuIB field iormatioD, ofticer from other field fDnblltioIis or headquarters or 
State GownaaeDt ID8J be 8SIOCiated with that par1icaI8r Deparbneatld 
. PromotiOir Committee. 



43 

O. RecrultJaeat 01 CIaIs IV StIIIf .. CMIIIII LaIIear 

2.57. The Committee have been informed that the posts of Sweepersl 
Farrash and Peons are recruited through Employment Exchanges and 
reservation orders are enforced while fimng up these posts. If daily wage 
staff, who are also recruited through Employment Exchanges, are available 
and if they have served for at least two years, with minimum of" 240 
days' attendance per year, they are eligible for appointment as Sweeperl 
Farrash/Peons subject to reservation of .posts. The Sweepers/Farrash 
have also an option to switch over as Peons. The other aass IV posts 
in the Headquarters Office are Jamadars and Daftries. These posts are 
filled in lOOper cent by promotion from the category of peons subject 
to reservations. 

2.58. The posts in the grade of Sepoy in the Central Excise, Customs 
and i.'Iarcotics Departments are filled 100 per cent by direct recruitment. 
However, out of this, 25 per cent posts are reserved to be filled by direct 
recruitment from amongst sweepers, malis etc., who have completed 5 yean; 
service in the department and who have, some elementary knowledge of 
Hindi or the regional language. There is no written test for filling up of 
these vacancies and they are filled on the basis of interview only. The 
Regional Employment Exchanges are addreSSed by the respective Heads of 
Departments to sponsor names of suitable incumbents ·for the posts. 

2.59. The Committee enquired whether there are any avenues of promo-
tions for aass IV employees in the Central Board of Excise and Customs 
and its field formations. In reply. it has been stated that the foRowing 
avenues of promotion are available to Oass IV ,Staff in the Headquarters 
of Central Board of Excise and Customs. 

~  Cadre 
No. 

Posts to which the stair are l!Iqible for 
promotion and percentagt' of post. available 
for pormotion. Itemar •• 

t. All Class 
IV Stair 

\ 

LDC 10% of posts in the grade ofU)C are 
reserved for educationally qualified 
clau I" .tatrwho are within the ar 
limit of SO yean. ~ 

1 
I 

2. Dal\rei. tri~ S.G. 20 % posts in the cadre of ri~ in ~ 
Record IOr,ter.Selction Gradt'. I 

~  Peons tri~ 10% ofpnmin the cadre of Peonnre f 
Jamadan in the Select:on Grade. 1 
e n~,S  

4. Sweepen L Sweepers 20% posts in tile r ~ of Sweeper_ 
Farashes r r h~, S.G. andFarasbareSlectionGradepoltll. 

In aU thele 1P'8d .. , 
the ~ n . or· 
·1Ien apply I.e. 15% 
poIbarernervedfor 
Scheduled CIIte and 
,I % for ScWuled 
'I'"ribe. 

-----------------------------------------------------
S48 I.S--4. 
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2.60. ,,, ,~  ~ Y~ ~ qJ!?UP{ :'q" ~ ~~ ~~  FNgipIe for pro-
motion to higher posts as in icated below:- . 
. . ' .; .. ~ " 

"",'-';-:;"', --"" -rtr-'-..."...----

~  ,... 

Slf-cn: ,!', 

Se ~ 

neFtry (OG) 

DaftrY (OG) 

~tn r Operator toG) 
" ~  

SCJIC?Y 

.' ' 

'r, 

To 

Daftry(OG) 

~ 

, !.q. 

Se e ~ n n n~Se e ti~ 

-"; 1:.1)':: 
Non-selection 

Jam&!iat, (J,>reyentive) SclecUon 

DafUv (SG) 
~ I· •  ' 

Ge.tetner Operator 
(OG) 

Ciperator(SG) 

&paY. (Selection 
Gtadej 

" . -. j:' 

n~se e ti n 
," ! 

Non-selection 

SeJectiol' 
j, 

:: 2il. The' number o(,Class IV e ~ ees who have been r t~, 
dluing each of the last: t ~~~ ,years ~n the: ,field ~ t s ~  ~ e Central 
~  ,0£ ~ise n st s,~ the number S b~ ~ ,e , tstes al.ld 
Scheduleq 1r1f?es , ~ th.em are ,as follows ,~ 

'Y-ear 

1974 

1975 

1976 

,  •  , 'f 

To:>tal ; 

ji 

108 

.. ! 

Scheduled -CaNe 

( .. 

lZ4 

18 

. ; 
I go 

Sr ~e Tribe , 

ri" 
"-

:4-
I' 0 

go 

7 

. ·-nj2. Asked to ~t t  the n.umber ~ Sweepers who'have,¥en pr0!D0tcd 
as peons in the field formations "af· the' Ceutral Board of Excise antI 
~ ~ •. :<iJiring the' last 3' years,' th~ Colllfliittce have been informed that 
the post( ,of "een exist in only a few organisations under Central Board 
t ~~e n  'Customs while in other organisat:ons there is a cadre of 
~ b h  i e ~s field/preventive duties as well as office duties of 
Peon/depending on their posting. The posts of Peon/Sepoy and Sweeper 
.lre in the same scale of' pay and' -as 'such no- promotion -is involved. 
\{owever, under the existing orders, 'Swiepers'Blong"'with Fli.tashes and 
Chowkidars are eligible'for ~i tnient  to the posts' of Sepoy {PeOR 
against the twenty...five per celit"quOta subject'to fulfilment 'of ~rt in con-
ditions. Sixteen ~ ee ers ,ha\;e beet;l a,ppointed as Peon/Sepoys in the 
field formations undi!r Central ,BaUd ;of ~ ise and Customs during the 
last thl'CC years. 

.;. -- ":':"" ~  ~ 
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2.63. In reply to a question, the Committee have been informed that 
15 non-Scheduled Castes and Scheduled Tribes have been recruited as 
safoiwalas or scavengers in the fie!d formations of the Central Board of 
Excise and Customs. No person other than Scheduled Caste and Scheduled 
Tribes has been recruited as Sajaiwalas or Scavengers in the Headquarters 
office of the Central Board of Excise and Customs. 

2.64. Asked to state, during the course of evidence, whether any 
instances have come to the notice to the effect that pecsonsemployed as 
sweepers are asked to work as peons, the representative of the Department 
of Persoinnel and Administrative Reforms have replied that they would 
look into it and if there are such cases they would be set right. 

2.65 Asked why vacancies of Class IV employees reserved for 
Scheduled Castes and Scheduled Tribes could not be filled up, the Chair-
moo, Central Board of Excise and Customs; has stated, duriDg the course 
of evidence that there is ban on the recruitment of in-door peons and there 
is no ban on the recruitment of out-door peons. The Committee have 
also been informed that so far as ban on the filling up of vacancies of 
peons is concerned, the matter is under review with a view to see if any 
partial relaxation can be given. 

2.66. In rply to a question the representative of the Departntent of 
Personnel and Administrative Reforms has stated that it is likely that some 
person may have been appo'nted on casual basis and it has already been 
reiterated that that practice should be eschewed. 

2.67 The Committee have been i.nformed that ten daily wage workers 
im:luding two Scheduled Castes are working in the Central Board of 
Excise and Customs Headquarters. They are recruited through employ-
ment Exchange. They are not regular members of staff and are engaged 
as and when so required. 

2.68. The COlDlllittee would Dke to draw the attention of the Central 
Board of ExciSe and ClI5foms to the iJlstructions contained in the Depart-
ment of Personnel and Administrative Refonns O.M. No. 36821/9/76-Est 
(SCT), dated the 10th February, 1977 wherein it has been laid down tbat 
the principle of reservations for Scheduled Castes and Sc.eduled Tn"bes 
should also apply to daily-rated statI and bope tbat these instructions would 
be meticulously followed. 

2.69. Tbe Committee see no j.-tikation in framing a rale that daD, 
wage worker who bas served for at ltast two years, with a minimum of 240 
days' attendance per year, could be recruited as Farrasb/Sweepers/PeODII 
in the field formatioDS of the Central Board of Excise and Customs and 
feel that it is likely to work against the interests of Scheduled Castes and 



ScltedoIed Tribes. The Committee, tberefOl'e, urge that the rules in tbis 
regard should be amaended to ensure that all vacancies reserved for Schedul-
ed Castes and Scheduled Tribes are actually filled in by 'hem. 

2.70. The Committee note that 15 noa-Sc:beduled Caste and Scheduled 
Tribe persons have been recruited as Safaiwalas or scavangers in the field 
formations of the Central Board of Excise and Customs. While the Com-
mittee are glad to note that non Scheduled st~ and Scheduled Tribe per-
SOIII are also being recruited as Safaiwalas or scavengers,. they would like 
the Central BoanJ"'>or Excise and Customs to ensure that these persons are 
utilised strictly for the purposes for which they have been recruited and not 
on other duties. 

H. Exchange of vaamcies for Scheduled Castes and Scheduled Tribes 

2.71. It has been stated in a note submitted to the ~ ittee, that 
vacancies not filled by Scheduled Castes and Scheduled Tribes for want 
of suitable candidates are carried forward for three years. In the third 
year, the vacancies are changed inter se (i.e., between Scheduled Caste 
and Scheduled Tribe Candidates). If after the third year, no suitable 
candidate is available, the vacancies carried forward are treated as having 
lapsed. 

2.72. The number of Scheduled Castes appointed in the vacancies 
reserved for Scheduled Tribes and vice versa in the various categories of 
posts in the field formations· of the Central Board of Excise and Customs 
during the last five years, is stated to be as fol1ows:-

Year Category of posts 

2 

1972 Group (A) 

(B) 

(C) 

'(D) 

--------------------------------

No. of posts reaeryed for 
Scbeduled Castes acban-
~ with Scheduled Tribe 

3 

---

No. of posts reserved for 
Scbeduled Tiribe excban-
~ with Scheduled Tribes 

2 

*Thi. does not include the infonnation in respect of Collector of Central Excise, Bhubanes-
wal' and Sh n~  
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---------

3 4 

1973 'A' 

'B' 

'C' 13 

'0' 

1974 'A' 

'B' 

'C' 3 

'0' 

1975 'A' 

'B' 

'C' 6 

'0' 

1976 'A' 

'B' 

'C' 27 
'0' 

2 52 

1.73. The Committee feel that ordinarily vacancies reserved for Sche-
duled Qastes and Schedaled Tribes should he filled in by the cmdidatea 
beIo .... g to the respective communities only 10 that the need to fiB in the 
vac_ies reserved for Scheduled Castes by Scheduled Tribes and vice 
versa at the end of the third year of carry-forward of vacaacies is obviated. 
De Committee would, therefore, suggest that all possible etforts should be 
.... by the Centrailloml of Excise and Customs to find Scheduled Caste 
.... Scheduled Tribe amdidates for aU the posts reserved for them. H, 
however, such candidates are not available to &U aU the reserved posts, 
then ~ exchange of vaeaacies should be resorted to in the very first ye •. 



CHAPTER III 

STAFF STRENGTH AND SHORTFALLS 

SUI Streagth ud Sbor1faUs 

3.1. The Staff Strength and various categories of posts included in 
the Headquarters office of the Central Board of Excise and Customs as, 
on the 1st January,"'i978 is at Appendix II. 

3.2. A statement showing the various categories of posts included in 
Groups ',A', 'B', 'C' and 'D' together with their scales of pay and mode 
of recruitment in the Central Board of Excise and Customs and its field 
formations, as on 1-1-1978, is at Appendix III. 

3.3. The staff strength in the field formations under the Central Board 

of Excise and Customs, as on the 1st September, 1977, is stated to be as 
follows:-

Catqory of posts Total No. of Numooof Percentace ShortC;.ll (in 
employees n1imber) 

SCS ST. SC ST 
SCs S1s 

--.- -
'A' 9511 65 liS i.8% lI·4% 

'D' SlI6S lII9 39 6·7% .lI.4% IlI5 1m 

'e' lI'1464 ag86 sB8 10·9% 11.1% 617 1064 

'D' 14504 11111.9 568 15·S% 3.8% 1110 1181 

Sweepen. 175 118 3 67% 11% -
3.3. It has been stated that the foIlowiQg recruitments have been made 

in the field formations under Central Board of Excise and Customs during 
the last' three years:-
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3.4. As repds Central Board of Excise and Customs Headquarters, 
ii has been stated that the Central Board of Excise and Customs, as a 
separate entity, came into existence on 27-5-1977 and particulars of 
vacancies occurred and filled in the Headquarters Office (as on 1-6-1977) 
are stated to be as follows:-

-------------------------------

Year Category of flom (Clanowise) Total No. Total No.  No. of No. of STS 

From 1-6-77 St n ~ her Grade III 

Lower Division Clerk. 

ofvacn- ofvacan- S.C. foppoino 
des cies .ppointed ted 
occurred filled 

4 

3.5. In a note submitted,the Committee have been informed that 
shortfall exists in the following categories of posts:-

Group 'B' 

(i) Appraisers, (ii) Superintendents of Central Excise, (iii) Admi-
nistrative Officer, (iv) Assistant Chief Accounts Officer, and 
( v) A'SSistant Chemical Examiner. 

Group 'C' 

(i) Office Superintendent, (ii) Deputy Office Superintendent, 
(iii) Upper Division Oerk, (iv) Lower Division C1erk, (v) 
Key Punch Operator, (viii) Examiner, (ix) Inspector of Central 
Woman Searcher, (viii) Examiner; (ix) Inspector of Central 
Excise, (x) Chemical Assistant II, (xi) Laboratory Attendor, 
(xii) Radio Operator, (xiii) R'8dio Technician, (xiv) Cipher 
Operator, (xv) Motor Operator, (xvi) Stenographers and 
(xvii) Hindi Typist. 

Group'D' 
\ 

(i) Gestetner Operator, (ii) Sepoy Daftry, (iii) Jamadar and (iv) 
Seaman Grade II. 

3.6. The main reasons for the aforesaid Shortfalls are stated to be as 
foUows:-

(i) Where direct recruitment is involved, either sufficient number of 
Scheduled Caste/Sheduled Tribe candidates were not sponsored 
by the employment exchanges or out of those who were 
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sponsored adequate number of candidates have not been {oODd 
to qualify in the test even with relaxed standards. ' 

(ii) In regard to promotion posts in Group C, a slifficient number 
of candidates with the prescribed length of qualifying service 
in the lower grade were I not available for being considered for 
higher posts. 

. " 

(iii) In reprd to promotion posts in Group B, a sufficient number 
of candidates was not available within the normal zone of 
consideration as laid down in the Ministry of Home Affairs 
Office Memorandum No. F. 1/4/SS-RPS dated 16-S-19S7 as 
amplifiea by the Department of Personnel and Administrative" 
Reforms Office Memorandum No. 36011/6fjS-Estt. (SeT) 
dated 7-5-1975. • 

Speebl Recruitment 

3.7. In reply to a question, during the course of: evidence, the Chair-
man, Central Board of Excise and Customs, has stated that special 
recruitment tests are held whenever there are shortfalls against the 
vacancies reserved for Schedu!ed Castell and Scheduled Tribes, The 
number of special recruitment tests helddurmg. the last three years, the 
categories of posts for ~hi h s~i  tests were held. a,J,ld the number of 
candidates belonging to Scheduled Castes and Scheduled Tribes recruited 
as a result of these tests are stated to be as follows:-

-N;'-of No. of 

Year No. of Special Catagory Schl'duled Scheduled 

r.,cruitrnent Castes Tribes 

Tests hl'ld recnliVd r .. cruited 

1974 14 LDC!Examiner, Steno (OG), P.O. 
Tech. Grade I, Grade II WorkeR 

Gr. I, 10 -13 

1975 8 LDC, Steno (OG) Inspector (OG) 24 4 

1976 30 LDe, !lteno (OG), In!pector (OG), \\oman 35 24 

3.8. The Central Board of Excise and Customs' have suggested the 
following steps to improve the situation:-

(i) For posts filled by direct recruitment through Union ~  

Service Commission or Staff Selection Commission, the Depart-
ment of Personnel and Administrative Reforms will have to 
consider what necessary steps should be takeD to remove the 
shortfall. 



(ii) As regards 'C' posts in the direct recruitment quota, the bulk 
of the direct recruitment has already been taken over by Staff 
Selection Commission and in course of time all these posts will 
be filled through that Commission. The Department of Per-
sonnel and Administrative Reforms may consider necessary 
steps to be taken by the Staff Selection Commission to ensure 
filling up the Scheduled Caste/Scheduled Tribe quota. 

(iii) As regards Group C posts not filled through the Staff Se e ti ~ 

Commission,-and Group D posts, the employment exchanges 

who sponsor the candidates might be directed to sponsor ade-
quate number of Scheduled Castes and Scheduled Tribe candi-
dates. In case of shortfalls, further special recruitment confined 
to Scheduled Caste and Scheduled Tribe candidates may be 
held. Publicity through newspapers all India R-adio, etc. can 
also be given in such cases by the Employment Exchanges 
and/or concerned Heads of Departments. 

3.9 While discussion the steps 'taken to wipe out the shortfalls, in 
reply to a suggestion by the Committee that for posts filled by promotion, 
the zone of consideration might be extended so as to include all eligible 
Scheduled Caste and Scheduled Tribe candidates subject only to the condi-
tion that they should have requisite qualifing service for promotion pres-
cribed under the Rules, the Secretary, Department of Personnel and 
Administrative Reforms have stated: 

"Earlier when it was considered, it was .felt that we should 
restrict it to the Zone otherwise very junior people will super-
sede senior. If a suggestion is made again, that is, if you do 
not get the qualified persons, we will again consider this 
matter. 

3.10. In reply to a query, the Committee have been informed that all 
possible avenues are explored for recruitment of suitable Scheduled Castes 
and Scheduled Tribes to wipe out the shortfalls. Copies of advertisements. 
are sent to the recognised associations and interested M.P •. 

3 11. TIle Collllllittee regret to note tbat the represeatatio. 01 Schedul-
ed Cutes ... Scheduled Tribes ill tile leld fOl'llllltioaa 01 tile Ce .... Board 
of Exdae .... CustoDlS is _.h below the quota reserved for the... 1be 
representatioD of Scheduled Castes aDd Scheduled Tribes in Group 'A' 
posts ill ODIy 6.1 per ceDt and 2.4 per ceot respectively while the represea-
taUon of Scheduled Castes aDd Scheduled Tn'bes in Group 'II' posts Is 6.7 
per cent an' 1.2 per ceat respectively. EveD in GJOIIp 'C' posts, the re-
preaeotBtioD of SdIeduIed Castes &ad Scheduled TrIIJes Is ., hetter. It Is 
10.9 per ceot for Schedoled Castes and 2.1 per ceDt for Sdleduled TrIbes. 
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Coasidering these heavy shortfaUs, the Committee caDDot but conclude 
Out extent orders on the subject are either not being followed i.a letter and 
spirit by the appointing authorities or adequate attention is not being paid 
to improve the situation. Unless concerted eHorts are made by the Central 
Board of Excise and Customs and other appointing authorities, the short-
falls in the representation of SCAeduled Castes and Scheduled Tribes can-
not be wiped out. The Committee. therefore, urge the Central Board of 
Excise and Customs to ensure that reservation orders are rigidly foUowed 
so that aU the reserved vacancies for Scheduled Castes aDd Scheduled Tribes 
are actually fiDed in by them and that shortfalls are obliterated as early 
as possible. The Committee also stress that till such time as the represen-
tation of Scheduled Castes and Scheduled Tribes reac:lles their due propor-
tio.. special recruilments confined to Scheduled Castes and Scheduled 
Tribes lihould be resorted to  to clear the backlog. 

3.12. The Committee note that in order to wipe out the shortfaUs in 
the case of promotional categories in the fidd formations of the Central 
Board of Excise and Customs, the representative of the Department of 
Personnel and Administrative Reforms has agreed, during the course of 
evidence, to reconliider tIbe suggestion made by the Central Board of Excise 
and Customs that the zone of consideration miglat be e"tended so as to 
include aU eligible Scheduled Caste and Scheduled Tribe candidates subject 
to the condition that they have requisite qualifying service for promotions 
prescribed under ,the Rules. The Committee hope that the Central Board 
of Excise and Customs wiU vigorously pursUt' this matter with the Depart· 
ment of Personnel and Administrative  Reforms and apprise "he Committee 
of the decision taken in the matter. 

3.13. The Committee note that copies of advertisements issued by the 
Central Board of Excise and Customs BDd its field formatioas are sent to 
the recognised Associations, Organisations etc. of Scheduled Castes and 
Scheduled Tribes. The Committee-feel that the list of Associations, Orga-
nisatiOlls, etc. recognised as representatives of Scheduled Castes and Sche-
duled Tribes for the purpost'S of orders relating to special representation 
in services was drawn a few years back and requires revision. The Com-
mittee would, tbereiore, like the CentTal Board of Excise and Customs to 
review the list of recognised Associations, Organisations, etc. of Scheduled 
Castes and Scheduled Tribes with • view to include aD such registered 
A!IIIOCiations, Orpnisations etc. and the list, as revised. supplied to all 
appointing authorities in the field fonnations of the Central Board of Excise 
and Customs. 

The ~ ittee also desire that copies of advertisements issued by tIH 
Central Board of Excise and Customs and its field formations are also 
included in the newspapers like "Employment News" ..... "Rozgaar 

Samachar" • 
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B. TI'IIiniIIa Fllrilities for Scheduled Caste and Scheduled Tribe employees 

3.14. It has been stated that the Central Board of Excise and Customs 
Headquarters has no training institute/school of its own for imparting 
training to the Central Secretariat Services staff. However, the direct 
recruit Section Officers' (including Scheduled Castes and Scheduled Tribes) 
join duty in -the Headquarters only after receiving training in the Institute 
of Secretariat Training and Management, whereas direct recruit Assistants 
(including Scheduled Castes and Scheduled Tribes) are sent for training 
within 5 years of their appointment. Group A Officers are also sent on 
training conducted by the Indian Institute of Public Administration as and 
when any training programme conducted by the institute is brought to the 
notice of Central Board of Excise and Customs. Scheduled Caste and 
Scheduled Tribe Officers ate also sponsored for such trainings. 

3.15. Non-Central Secretariat Service Class I Officers are also sent for 
training by their parent offices, and the Government ot India's instructions 
for imparting training to Scheduled Caste/Scheduled Tribe Officers arc 
'1dhered to. 

3.16. As regards the tra:ning arrangements for Officers in the field 
formations of the Central Board of Excise and Customs. the Cc,mmittee 
have been informed that a Directorate of Training was set Uil in 1969. 
This Directorate consists of a Central Training Institute at Delhi and 
three Regional Training Institute one each at Bombay, Calcutta and 
Madras headed, by Deputy Directors (of the rank of Deputy Collector J 
under the administrative control of a Director of Training who is of the 
rdnk of Collector of Customs and Central Excise, Level I. 

3.1-7. The Central Tra:ning Institute imparts initial training to Group A 
direct recruits, arranges ref.resher courses for Assistant Collectors of 
Customs and Central !Excise and provides for initial tr inin~ aqct refreshers 
for'Group B and Group C executive staff of the north zone. The Regional 
Training Institute provides initial training to Appraisers of Customs. 
Superintendents of Central Excise. Preventive Officers, Examiners of 
Customs and Inspectors of Central Excise. It also undertakes refresher 
courses for Group B and Group C executive staff in the various zones. 

3.18. The Director of Training is -also responsible for drawing up 
proposals relating to training policies. implementation of the policies 
approved by the Board and formulation of training schemes and syllabi of 
studies in the Central Institute as weJI as the Regional Institutes. 
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3.19. The number of courses conducted by and the nUD1ber of officers 
trained at the Central and Regional Training Institutes since their incep-
tion upto 31-12-1976 is as follows:-

<a) Number of COUl"M".S conducted: 

(b) Number of oftiCM'S trained till December, 1976-cadre-wi.e:-

Group 'A' 

Group '8' 

Group 'C' 

Group'D' 

TOTAL 

177 

7466 

(c) Number of officers trained till December, 1976--!nstitute-wise. 

Central Training Institute New Delhi 

Regional Training Institute, Bombay 

Regional Training IDStitute, ('.aIcutta 

Regi<..nal Training Institute, Madra. 

TOTAL. 

3.20. The Committee have been informed that the number of Scheduled 
Caste and Scheduled Tribe officials trained in the various Institutes is not 
available and with effect from 1-1-1978, necessary statistics will be main-
tained in all the Central and Regional Training Institutes. 

3.21. Performance-wise, by better deployment of existing resources, 
the number of officers trained by the Directorate has been brought up 
from 1493 in 1974 to 2654 in 1976. A number of steps have also been 
tak,n towards diversification of training programmes, rationalisation of 
course contents, modernisation and enrichment of training methodology 
etc. 

3.22. In so far as Scheduled Castes and Scheduled Tribes are concerned, 
the matter is being handled from the fonowing two view-points:-

(i) Provision of due quota in the public serv'ce in the matter of 
r~it ent and promotion; 

(ii) Arrangements for in-service training to enable them to come 
up to the required standards. 

3.23. As regards (i) above, while the appointing authorities are 
primarily responsible to ensure that the percentage prescribed is reached, 
from the training angle coverage is given to the constitutional and other 
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r i ~ on the subject in the various courses conducted, in the Ught of 
th~ ~tr ti ns contained in the "Brochure" on ReselVation fer Scheduled 
Castes and Scheduled Tribes in Services prepared by the Department of 
Personnel and Administrative Reforms so as to create an awareness of the 

requirements. 

,:,3.24., As for item (ii) so far as Probationers in Indian Customs and 

Central Excise Service, Group 'A' are concerned, tutorial groups are 
formed and special coaching is provided for  Scheduled Caste and Scheduled' 

Tribe caodidates in order to make up their deficiency, if'any, and to enable 
them to come up to the standard of other candidates in 'accordance with 

the instructions contained in paragraphs 58 and 59 of the Brochure on 
"Reservation for Scheduled Castes and Scheduled Tribes in Services .... 

~  In respect of the in-service training of officers of -Groups 'B', 'C' 
and '0' due to inadequacy of resources the Directorate has not been able to 
meet the training needs in this area. Proposals are. however, under con-
sideration to reinforce the Directorate of Train 'ng and as soon as the 
additional faculty and supporting resources come mto position, efforts 
will be made to widen the coverage of training of Scheduled Castes and 
Scheduled Tribes, at various levels. 

3.16. Tbe Committee note daat, due to inadequacy of resources. the Di-
rectorate of Training hils not been able to meet tbe trainiag needs ia rrBped 
of Groups B. C and D officers in the field formations of the Centnil Board 
of Excise and Customs and proposals to reinforce the Directorate of Train-
big are and5 consideratiou. TIle Comanittee hope that decision In the mat-
ter .UI be taken early 50 that Scheduled Caste and Scbeduled Tribe otF..-:ers 

at various levels could he deputed in ..... lDulIIbers for training. The c... 
mitteealso desire that while deputing officers to seminars and confeftllCC\1, 

preference should be given to ofticen of Scheduled Castes and Scbeduled 
Tribes in accordance with the iastrucfiogs issued by file Department of Per-
sonnel and Administrative Reforms in this regard as it would enable them 
_ bro .... 0Ieir outlook ..... also to build up spedalised knowledge. 

3.27. The Conunittee are unltappy to note that statisfics in reprd to 
tnining imparted to Scbechiled CMfe and Scheduled Trihe ofticers in file 
varlous _stitutes IIDdertlle Directorate of Trainiq are not In'ai .... e. .d 
illStmctioas bave since been issued to ..... ein nece .. ary statistics in this 
reprd with died from 1-1-1978. The Committee hope that Mcessary 
statistics withl'egllrd to traiaiIat imparted to the ScheelDled Cas'e and Sche-
duled TnM ofticers in the Ield formations of Central Board of ExciaJr, and 
Customs wiD now be maintained and it wiD be ensurecl ,hat considerable 
auntber of Scheduled Caste ad ScbeduW Tribe fIIIIPIoYee8 ue _laded 
.. file ....... ptOIIa_ to I.e cOildaeted by the Directorate of Training 



58 

aDd also by other tniIIiag Dutifutes etc. The Comadttee IIIso desire that 
such statistics should lie pablisbed iD the UDuai report of the Ministry of 
FiD8DCe. 

C. AImuaI Statemetats 

3.28. Under the instructions issued by the Cabinet Secretariat (De-
partment of Personnel and Administrative Reforms). two statements, one 
showing the total number of Government servants in the field formations 
under the Central Excise and Customs and the number of Scheduled 
Castes and Scheduled Tribes amongst them as on the lst January, of a 
'year and the other ",howing the particulars of recruitment made, during a 
calender year and the number of vacancies filled by the Scheduld Castes 
and Scheduled Tribes are requird to be sent to that Department latest 
by the 31st ~ h every year. 

3.29. During the course of evidence. the Committee have been in-
formed that the returns for the year 1976 regarding recruitments of Sche-
duled Castes and Scheduled Tribes in the field formations were sent to 
the Department of Personnel and Administrative Reforms on 22.8.1917. 
As far as Headquarters office is concerned, the Central Board of Excise 
and Customs is not furnishing any return to the Department of Personnel 
and Administrative Reforms as it is not a recruitinglpromotionlcadre au-
thority ·'for any posts.' 

3.30. Asked to state the reasons for late submission of annual returns 
for the year 1976 to the Department of Personnel and Administrativt 
Reforms, the Chairman Central Board of Excise and Customs has con-
ceded that there has been delay as the information has to be obtained 
from about 30 Heads of Departments of field formations and a consolida-
ted statement has to be made before standing it. 

3.31. In reply to a question whether any comments have been received 
on their returns, the Committee have been informed that in respect of 
the Statements for the year 1973 (as oil 1.1.1974), the Dep8.i1ment of 
Personnel and Administrative Reforms had riised a question as to why 
there have been variations in the figures of shortfalls received by them 
from the different field formations. On the basis of enquiries, it has 
been  found by the Central Board of Excise and Customs that there were 
no variations in the figUres supplied by Heads of the Department and 
possibly there was some confusion in compilation. 

3.32. Asked whether the annual statements received front the field for-
mations were examined before transmitting them to the Department of 
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Personncl and Ac:fminjstrative Reforms, the Cbaimian, ceiltial Board of 
Excise and Customs, during'the Course of evidence, bas stated'as'fOItoWs:-

"! have issued instructions during the last few days that as sodn 
as all these are received at the Hadquarters andbefote they 
are despatched to the Department of Personnel. it Is not the 
duty of the Personnel alone but it is the duty, of this Depart-
ment also to examine them critically." 

3.33. The Committee regret to note that the ..... uaI sfatements regard-
bag recruitment of Scheduled Cutes and Scheduled Tribes in the field 
formations for the year 1976 Weft sent by the Centnd Board of Excl18 
and Customs. on the prescribed forms, to the Department of Personnel 
and Administrative Reforms on the 22nd August, 1977 although t .... 
should have been sent to them latest by the 31st March, 1977. The 
Committee would like the Central Board of Excise and CostolDS to ellSDl'e 
fhat, in future, the statements are prepared on the prescribed forms and 
submitted to thelD by aU the field fonaatioas as 80GD as after lie 1st 
January of the following year IIIld latest by the 1st March of 1hat year .. 
laid down in the Cabinet Secretariat (Depar1ment of Penonnel and Ad-
ministrative Reforms) O.M. No. 17/3j79-Estt(SCT) dated the 1st JllDUBry, 
1972 so that the statements are sullmitted to the Depar1meot of Personnel 
and Administrative Reforms in time. Failure to submit the statements ia 
time shoold be regarded as a serious laps on the part of the concerned 
Head of the Departments of the CollectoratN. 

3.34. 1be Committee would also like to suggest that these annual 
statements OD receipt by the- Central Board of Excise and Cnstonts shoald 
be critically examined and ..... ysed immediately OD receipt so that prompt 
and effective lDeasures l88y be taken to relDove the defteiencies Doticed 
with a view to safeguard the interests of Scheduled Castes ... Scltednled 
Tribes. 

D. AllDoai Report 
3.35. The Committee have been informed that instructions of the 

Department of Personnel and Administrative Reforms, in their O.M. dated 
the 28d:l May, 1976, provided that the activities of the Implementation 
Cell should be highlighted in the annual report of the Ministries/Depart-
ments, etc. This has been duly done in the annual Report of the' Ministry 
of Finance for 1976-77. In accordance with the supplementary instruc-
tions issued by tbe Department of Personnel and Administrative Refonns 
on the 7th June, 1977. the statistics relating to the representation of Sche-
duled Castes and Scheduled Tribes in each Ministry /Department should 
be published in the Reports of the Ministry /Department concerned. It 
bas been stated that these instructions are being kept in view for furnish-
ing material in the annual Report for the year 1977-78. 
548 LS-5. 
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3.36. 'DIe. ColIIIIIittee IIope alia •• DOte .. tile ncrui ...... t, promofioll,. 
~ ti  of vacaacles, supenessioa 01 Sdaeduled Castes aDd Sehedu1e4 
Tribes ad statistics relatiDg to tile repnseatatioD 01. Sclleduled Castes aad 
Sebeduled Tribes iD file CeatraI Board of EKise aDd Customs aDd its field. 
fonnatioas will be _laded ill till' ADHIII Report of file M"mistry for 1978-
... oawmds. 



CIIAPI'ER IV 

MISCELLANEOUS 

A,. RedressaI of grint.mees of Scheduled Caste aad SdIeduIed Tn"be 
emplo,ees ad majnteppnce of complaiafs regisIer 

4.1. The Central Board of Excise and Customs, in a note submitted 
to tile· Committee, have stated that the Scheduled Caste and Scheduled 
TnDc candidates are free to . submit representations to the appro-o 
priate authorities in respect of their grievances regarding non-implemen-
tation of orders relating to reservations and other concessions admissible 
to them, which are examined on merits. Whenever such representations 
arc received from the Office of the Commissioner for Scheduled Castes 
aod Scheduled Tribes,  they are attended to promptly both in the Head-
quarters office of the Central Board of Excise and Customs and in the 
Jfield formations. Remedial/corrective measures are also taken in respect 
of the defects pointed out by the Liaison Officers. 

4.2. On a suggestion made by the Committee, during the course of 
evidence that there should be a Complaint Book in each unit 'of the Central 
Board of Excise "and Customs wherein the Scheduled Caste and Schedllled 
Tribe employees could enter their grievances and due action could be 
taken on them by the authorities concerned, it has been stated that it 
would not be practicable to maintain a Complaint Book. There could. 
however, be no objection to entering representations received from Sche-
duled Caste and Scheduled Tribe officers both directly as well as through 
the Office of the Commissioner for Scheduled' Castes and Scheduled Tribes 
and other recognised bodies in a separate register so that the disposal of 
such representations can be monitored by the local Liaison Officer or the 
QJief Liaison Officer. ! 

4.3. The CoDDittee would like to stress that separate registers for 
complai.tsjrepresentatioDS received from the Scheduled Castes and Scbe-
I1aIed Tn1Jes employees should be maintained with immecIate effect by 
the Personnel SectioDS of the Ceafral Board of Excise and Customs and 
_ in its ficld formations as I!ISSID'ed by Che represeotathe of the Central 
Board of Exrise and Customs daring the course of evidence. The it~ 

tee would also suggest that a precise pi'GlCCdure should be laid down by 
the Central Board of Excise and Customs to deal wifh such eamplaintsjre-
......... aad that it should be ....red tIaat eompIaiaU are attended to 
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with utmost expedition. These registers should lit least be cbeeked ....... 
terly by the LiaisoD Ofticer and also by CoRettors 01 eeBtrId EllCise/C ... 
toms concerned duriug the coune of iuspedion of the 08ic:es UDder their 
coutrol to eusure prolDpt disposal of awpi .... jrepreseotatioDs rec:eiveti 
froID the Scheduled Caste and Sc:heduIed Tribe employees ud quarterly 
report submitted to the HeadquartelS oftice for their iufonuatiou. 

B. Award of Petty Cou1rac:ts to Scheduled Castes aDd Scheduled Tri_ 

4.4. The Committee have been  informed in a note submitted to the 
Committee that Petty contracts are awarded for the disposal of waste paper 
cuttings. sweeping, stiching uniform articles and purchase of contingent 
items 'and miscellaneous stores which are required to be purchased locally 
by the Heads of Departments in the interests of public service. Such 
petty contracts are awarded in accordance with the provisions contained 
in the annexure to Chapter 8 of the General Financial Rules 1973. The 
contracts are awarded basically on the basis of the rates quoted and not 
with reference to the-· caste etc. of the applicant. j 

4.5. The CoJDJDiUee are confident that there is no dearth of Sche-
duled Caste aDd Scheduled Tribe perso,ns for adertakiDg petty c:oatrad8 
provided they arc oHered suitable opportunities. The Committee are, there-
fore, of the view that the CeDtnI Board of Excise aDd Custcms shoUld 
e~ re the feasibility of providing resemttions in the award of petty cow-
tracts to Scheduled Caste and Scbedulecl Tribe persons. 

NEW DEJ.HL· 

April 18, lQ78. 
----.----.-

RAM DHAN, 

Chaitra 28, 1900 (S). Chairmon. 

Committee on the Welfare of Scheduled Castes and Scheduled Tribes. 
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APPENDDI m 
Sttlte"mrt slrofJling Categories of Posts in jNld f."".tion 

Categorey of POit 

2 

Group 'A' 

I. Collector Level.I 

2. Collector Level· II 

S· Chief Chemist 

Director (Marine) ... 
4· 

$. Director of Communication 

6. General Manager, Opium 
Factory Neemuch 

,. Deputy Director (Marine) 

Sc:ale of Pay 

11 

Rs. 2,500-27So 

R •. 2251l-2SOO 

Rs. 2000--2500 

Rs ~ S  

RI. 2000-22S0+ 
special pay RI. 
2so/subject to 
ceiling ofRi. 22S0 

RI.I800-2OOO 

R~  11Ioq-2ooo 

8. Additional Deputy CoIIec· RI. ISoo-2ooo 
tor. 

g. Deputy Director of Cmn· 
munications 

I o. Chief Statistical Officer 

II .. Deputy Chief Chemist 

12. Marine Officer 

'S. Research and Works 
Chemist/Work<! Engineer/ 
Plan SupecinteDdent, 
Neemuch. 

RI.ISOO-I800+ 
S.P. RI. 200/· 

Rio 1,500-2000 

Rs. ISOO-I800 

RI.ISOO-I800 

Mode of recruitment, pl"ODlotion 

4 

-----. 

100% by prODlotiODl of Col)ector 
Level·II. 

100% by promotion of Deputy Collec-
tors. 

By promotion of Deputy Chief 
Chemist. 

By deputatkn fwm Indian Navy . 

By prcmotion from the grade of 
Dy. Director failing which by 
deputatien frc.m Alm}/IISF/ 
Police. 

By direct recruitment failing which 
by transfer on deputation of 

ofJicen of C.R.C.S. Group A. 

100% by deputation of ofiicer of 
apprcpriate grade from Indian 
Navy. 

100% by premotion of Asstt. Collec. 
tors. 

By prc.motiOD of Asstt. Director 
(C c.mmuIJicati( 1'") failir,g whkh 
by df'putation of effiC'ers of 
appropriate grade in Army/BSF 
Police or hy recruitment of ex. 
officers of th .. ir services. . 

By deputation of offiCers of Indian 
Statistical Services/I,E.S. 

100% by promotion of Chemical 
Examiner Grade-I. 

100% by mrect reauilment through 
U.P.S.C. 

By deputation &om the C.R.C.S. 

'4-Deputy Director S &. I R ~  1100-1600+ 
Directorate RI. 100 special pay 

100% by transfer of Asstt. Collector 
of Customs and Central Excise. 

IS. Chemica! EumiDer Grade RI. 1100-1600 

16. Assistant Director (Marine) a.. ISOO-I8oo 

'10 

2S% by direct recruitment through 
U.P.S.C. 

, ~ promotioa from Chemical 
. er r ~ II 

By promotion failing which by 
transrf"T OIl deputation of dlice 
of appropQate nJ)k in the Indian 
Navy. -



71 

s 

I 7. Senior Analyst S &. I Rs. 1100-1600 

4 

By promotion of Jr. Analyst failiDS 
which by tr ns ~r t ti n of 
Supmnkndmts Group 'B'/Ap-
praiM-n/Asstt. ~ n  

18. Assistant DirectOr (Com-
munications) 

Rs .. 1100-1600+ By promotion of communication 
IJX!claI pay Rs. ISO officers failing which by ~

tation on transfer cf ofi!c('J's ({ 
r ri t~ rank in th~ Armif/ 

S ~  

19. Senior R~ h Officer, 
S&'I 

Rs. 1100-1600 ~ 

20. Manager Neemueb Opium Rs. 1100-1600 
Factory 

21. Worbhop Manager rin~  Rs. 1100-1600 

211. System AnalYSL S &: I 
Dk. 

113· &. 24. AMistant Collecton 
of Customs and Central 
~ 

!IS· Financial Adviser and 
C.A.O. Neemuch Factory 

26. Superintendent of Central 
. Excise Group 'A' 

27· Communication Officer 

28. Cipher Officer I 

Ro. 1100-1600 

Senior Scale of 1100 
1600 

Junior Scale 
Rs. 700-1300 

Rs. 700-1300+ 
special payRs. 100 

R··700-1300+ 
special pay RI. 100 

29· Chemical Examiner Gr. II Rs. 700-13OO! 

So. Chief AcCOWlts Officers. RS.700-1300· 

31• Statistician (JuniOr r ~  RI.700-1300 

32• Proerammer S &: I Dir-
tttonl'te 

RS.700-13OO 

100% by tr ns ~r on ~ t ti n c.c 
, officers of ISS/IES. 

100% by tr ns ~r of Allstt. n~
tor Customs and ~ htr  Esclle. 

100% by deputation from India. 
Navy. 

100% by tr ns ~r on ~ t ti n c.c 
officers of I. S. s. 

100% by promotion of AsstL 
n~ t n st s alld Central 
is~ in th~ J unior ~ ~ of 

(Rs. 700-13(0). 

50% by direct recruitment throup 
etiti ~ aammation hdd by 

th~ U. P. S, c. 
50% by promotion of S erint~n t 
. of Central t i ~ GroUp 'B' 
Appropriak Group ir~ 
Opium Officers and 8uperm-
tendent ~~ tin  of Narcotics 
~rt ~nt  

By deputation of offiun from th~ 
Cost Accounts Pool. 

& for Asstt. Col1rctor. ' Junior 
S ~ under item 113 and lI4. 

100% by ~t ti n of officers 
of r ri t~ rank in th~ 

Anny/BSF 

By direct rrcruitment or 
ployment or drputation, 
methods of recruitment 
decidrd iu consultatioD 
UPSC. 

reem-
the 

to be 
with 

SO% by promotion of Asatt. Chnnical 
EXJl.miner. 

50% by dirf'Ct recruitment through 
UPSC. 

By promotion from th~ grade or 
A.O./A.C.A.O., in the Customs 
and Central Excise Departments. 

IIXIcy" by ~ t ti n of officrn c.c 
!SS/IES officers. 

By transfer on duputation from 
other similar organisatiOJll. 

----------------
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33, Labour officer 

54, Chemical Engineer/Design RI,700-1300 
Shift/Chemist 

35, Assistant F..ngineer Mech- R" 700-1300 
anical/Electrical, Neemuch 

(fflJup-B 

I. Skipper (Marine) (Rs. 8.f.o-1lOO) 

s. Engmeer (Marine) (RI. 8.f.o-1!IOO) 

3. Inspecting Officer Group'D' (RI. 650-1100+ 
Special pay 15%) 

4. Int .. Jligence Officers Group (RI. 650-1100) 
'D' /District Opium 
0IIicen. 

5. Superintendent of Central (RI. 650-1100) 
Ezcise Group 'B' 

7. Superintendent of Customs 11 (Rs. 650-1100) 
(PreY.) -

8; Hindi Officer 

!t.-Aai8tult Chemical EumiDer. (RI. 650-1100) 

10. Prosecutor (RI. 650-1100) 

II. Diatrict e>Piwn Ollieer 

4 

By deputation from I.abour offinr. 
Pool. 

By' ire~ recruitment through 
UPSC. 

Bv direct recruitment 
-UPSC. 

through 

On deputation from IndiaD· 
Navy. 

Do. 

By deputation of Superintendrnt 
of Central Excise Group 'B' / 
Appraisers/Prev. Inspectors 
Group 'B' Ministerial 0IIicers. 

50% by promotion of Dy. Supdt. 
(Executive) of narcotics Deptt. 
so% by deputation of Supdt. 
Central Excise Group 'B'. 

100% by promotion of Inspectorl 
of Central Ezcise 

50.% by Direct recruitment 
through U.P.S.C. and so"I. 
by promotion from lower grades 
of Examiners/ Preventive 
Officers/Deputy Office Superin-
tendcnn/Office Superinten-
dents. 

100% by promotion from lower 
grade VI>!., Preventive Officers. 

75% by promot'on of Hindi; 
Trans\aton. 

15 % by direct recruitmcn' 

By promotion &om the grade 
of Chemical Assistant Grade I. 

By deputation of suitable Supdt. 
of Central Ezcise /Appraiser 
with legal qualification. 

50% by promotioa of Deputy 
Supdt. (Executiyc) ofNareotics 
Department. 

50% by deputatioa of Siipdt.. 
Central Ezcise Group "8'. 
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III. JUDior Analyat (Ra. ~  

IS· Alliltant Director (Research) (Rs. 630-1100); 

14. Mauap 1'raI (Ra. 650-11100) 

15. Factory Bnginet!r (IU. 650-11100) 
Narcotics Department. 

16. Assistant Chief Accounts (Ra. 650-1200)1 
Officer/Administrative 
OfIicen/Examiner of Accounts 

I,. Works Engineer (IU. 650-1!100) 
Narcotics Department. 

II. Aaatant Statistician S  &  I (Its. 650-1200) 
Directorate. 

It-Aaistant Public Prosecutor (IU. 650-1200) 

1lO. 8eDior Statistical Investigator. (Ra. Ss0---900) 

III. Allinant Programmer (Ra. ~  

1111. Deputy MIIDIIgerNeemucb. (Ra. 6so-goo) 

50% bv promotion of Senior 
Statistical Investigaton in S&I 
Directorate. 

50"/0 by deputation of Supdt. of 
Central Excise Group 'B'/ 
Inspector of Central Ex cise. 

By promotion of Senior· Statistical 
Investigator in S  & I Directo-
rate failing which by de putation 
of Supdt. of Central Excise 
Group 'B'. 

By transfer on deputation of 
officers under Central, Statl! 
Government holding analogold 
posts and possc:s&ion q uali-
fications prescribed for dir ect 
recruitment failing which by 
direct recruitment. 

By direct recruitment through 
U.P.S.C. 

Promotion of Office Supdt. work-
ing in the Collectorate. 

By direct recruitment through 
{l.P.S.C. 

By deputation of Supdt of 
Central Excise Group 'B' failing 
which by direct recruitment. 

By deputation of Supdt. of' 
('.cotral ExOae/Appraiser/ 
Supdt. of Customs (Preventive) 

50"/0 by promotion of Statistical 
Investigator (O .. G.) in the 
S  & I D!rectorate and 50% 
b}'deputation of Inspecton of 
Central Excise. 

Promotion of U.D.Cs. posseuing 
degree in Matha. /Eco./ Statis-
tics/Commerce and experience 
in Programmmg failing which 
direct recruitment. 

By deputation ofSupdt. of Central. 
ExciaefDistrict Opium Officen. 
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GROUP 'C' 

RI. 

I. Office Supdt. • 700-goo 

2. Foreman (Mech./Elect/Civil) Sso-goo 

3. Inspector of Central Excise SSO-goo 
(SG). 

4. Examiner (SG) . Sso-goo 

·S· Preventive Officer"Grade I SSO-goo 
(S G) 

ii. Sr. Technical Assistant S50-goo 
(Dte. of Communication). 

7· Chemical Asstt. Grade I S ~ 

.8. Asstt. Manager SSo--goo 

·9· Deputy Supdt. (Executive) in SSo--goo 
Narcotics Deptt. 

10. Junior Chemist 

II. Jr. Account! Officer 

12. ('.ost Accountant 

13. Hindi Translator (SG) 
(00) 

SSo-gGO 

soo--goo } 

Soo--goo 

t4· In!pCCtor (00) 42S-800 

• 6. Preventive Officer Grade 1 <PS-800 
(OG) 

17. Technical Asstt. Dte. of1 raining 42S-800 . 
18. Assi,tant, Dirertorate nf lOll- 412S--800 

pection and Audit. 

t9. Com. Asstt./Cipher Asstt. S~  

in Dte. of CommUnication. 

20. Dy. Offit'e Supdt. Levrl I SS0-750 l 
Levd n <PS-700 f 

'21. Supdt .. (M) C.R.C.L. 550-750 

Head aeries in C.R.C.L. <PS-700 

4 

By promotion. 

By direct recnUtmeat. 

By promotion. 

By promotion. 

By promotion. 

By deputation/re-employlileat. 

By promotion. 

By promotion from laapeetor 
(factory). 

By promotion. 

Cadre post of C. R. Cb. S. 
Chemical Asstt. Grade I. 

By transfer or deputation r .... 
Audit &. Account!. 

By pormotion. failing which biro 
direct recruitment. 

75% by direct recruitment anel 
25% by promotion. 

66 2/3% by direct recruitment 
and 33 1/3 % by promotion. 

80% by direct recruitment .... 
20% by promotion. 

By deputation. 

7S% by promotion, 258;,. .,., 
deputation. 

By traJerOrt deputadOn cir 
re-employment: 

By promotion 

By promotioD. 

By promotion. 
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22. Cashierrrreasurer 550-750 

-3. Foreman of Stores in the 550-750 
Directorate of Marine. 

!l4. Skippan Mate 550-750 

!l5. Inspector (SG), Narcoties 550-750 
Deptt. 

16. MtL factory Engineer/Asstt. 455-700 
Work. F.ugineer. 

!l7. Engineen Mate/Artisan in 455-700 
Dte. of Marine. 

!l8. Dy. Cashier 455-700 

29. Sr. Store Kreper 455-700 

30. Draftsman (SG) 4"5-700 

31. Statistieal Investigator(OG) 4"5-700 

3!l. Steno (SG) 4"5-700 

33. Radio Technician/Superviaor 4"5-700 
(Dte. of Communieation) 

34. Chemic:al Assistant Grade II 4"5-700 

35. Cameraman, Dte. of'S & I 4"5-700 

36. Asstt. Foreman (Mech./Elec.) 425-700 
Narcotics Deptt. 

37. Layout Artist/Machine 
Operator 425-700 

38. Gathering, Machjne Operator 4"5-700 

39. Engineer Mac4enic 

40. Marine Master I Clay 

41. Nunc , 
4". Care-Taker 

43. Cipher Operator in" Dte. of 380-64Q 
Communication 

44. Radio Operator 380-560 

45. Tindal- (Master 2nd Oass) 
Launch driver c1118111/Launch 

-Mec:buUcfJloat S,.. ill 
Dte. of Marine 380-560 

By traDsfer/pomiDtiCIII. 

By deputationJre-employment. 

By deputation/re-employment. 
personnel. 

By promotion. 

By direct reer ..utment. 

By deputation/re-employment of 
Navy pers,onnel.. ' 

By promotion. 

By promotion. 

By promotion. 

By promotion/deputation. 

By promotion. 

By transfer on e ~ti n  
re -employment. 

By direct recruitment. 1 

By direct recruitment. 

By direct recruitment. 

By direct recruitment. 

By promotion" 

By Deputation/temp1oyment of '. 
Navy Persmmel. 

Do. 

By direct recruitment. 

By direct recruitment 

By re-employment of fflI-Army' 
Personnel. 

Transfer on deputatioll/n'-
~t  

By direct recruitment. 



46. ADtt. Eqr. Mec:banic: in 
Mariue !)te. 

47. W9l'kea' Catqory III 
(Tech; Gr. I) 

411. Mec:1wUc 

49. Compounder 

SO. U.D.C. 

51. Stalo (00) 

51. Store-Keeper 

53. Data ProceaiDg Officer 
inS&IDte., 

3 

3110-560 
380-560 

330--660 

330-4110 

330-560 

54. Draftaman (OO)/Alltt. 
Cameraman in S & I Dte. 33G-560 

55· Plate MakerfBiDdiDr Aastt. 330-560 

56. Typiat I.B.M. 330-560 

57. Library Clerk 330-560 

sa· Junior Accountant 330-560 

59· Paperman 33G-560 

60. GraiDina Machine Operator 
in S i. I Dte. 330-560 

61. Binding & Cuttiq Machine 
Operator· . 33o-s60 

61, av-/SlUft Incbarse 

&s. Pan Man 

s... Fitter 

65. Aatt. Pan man 

66. Instrument Maker (CROL) Sl90-400 

67. Senior Dock band Sl90-400 

68. L. D. C.fHindi Typiat Sl60-400 

&g. Sub-Impector (Narcotics' 1160-400 

70. Aatt. Storekeeper Sl60-400 

71. Trademen (Dot in Narcnticsl !I6o-4oo 

4 

By deputation/re-employmmt. 

By direct recruitment 
Do. 

For tb ~ not qualifiecl. 

For qualified pbarmacisu 

By promotion 100% except Cen· 
tral F..xcile Deptt. where pro· 
motion 50%. Direct recruit-
ment SO'}'.. 

Direct recruitment. 

By promotion. 

By promotioa. 

By direct recruitment. 

By promotion/direct recruitment. 

By direct recruitment. 

By direct recruitment. 

By direct recruitment. 

By direct recruitment. 

By direct recruitment. 

By direct recruitmeat. 

By promotion. 

By promotion. 

By promotion failing which by 
direct recruitment. 

Do. 

100% Direct recruitment. 

Deputation/re-employmeat. 

By direct recruitment. 

Promotion and direct recruitment 

By ~ ire t recruitment. 

By direct recruitment. 
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72. Telex Operator 

73. Feeder/Alstt. Plate Maker • 
in S & 1 Dte. 260-4Q() 

74. Card Puncher & Card Veri-
fier in S &.1 Dte. 260-400 

75. Roller  Clearing Machine 
Operator 260-400 

76. F.C.M. Operator/Pin Pomt . 
Operators (Not ill Narcotics) 260-400 

77. Motor Mechanic 

78. Refrigerator Mechanic (CCF) 

79· General Fitter/Electrician-
cum-Mechanic/General 

Electrician/Boiler attendent 

80. Fitter-cum-Turner/Electric 
Mistry/Black Smith-cum-
Turner 

8,. Wor\'er Category II 
(Tech. Gr. II) 

82. Gestetner Operator (SG) 

83. Motor/Jeep Driver/Driver 
Junior /Three Wheeler 
Scooter driver 

84. Laboratorv Clerk (CRCL) 

85. Sewer/Servicing (Junior) 
£X-Launch driver Class 
II in Dte. of Marine 

86. Surveyor Operator 

R 7. Electrician NarcotiC" , 
88. En¢ne Driver 

Ilq. Preso Mate/Tracer 

260-400 

260-400 

260-350 

200-400 

260-350 

260-350 

1160-430 

260-35U 

260-350 

260-350 

260-3!\0 

260-350 

qo. 2nd Palkhiya (CeF) 260-30;0 

91. Armr>urer 260-400 

92. Laborlltory Attender 225-308 

93· Record Clerk/Record Keeper 225-308 

Q4· Book Binder 225-308 

4 

----------

1 

By deputation/direct recruit-
ment. 

By promotion. 

By promotion. 

By direct recruitment. 

By direct recruitment. 

By direct recruitment. 

~ By promotion/direct recruitmcllt 
I '. . 

J 
By tlireet recruitment. 

By promotion. 

Bv direct recruitment. 

By promotion,. 

By direct t'CttUitment. 

By ~ ti n ·  . 

By direct recruitlJlCD.' .. 

By direct recruitment. 

By direct recruitmCDt. 

R;' promotion from skilled W()rker 

By direct ~t ent  

By direct recruitment. 

By promotion. 

By promodl)n. 

--_._----------------------
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S}· Catqory ~ et 
No. 

ScUeofPay 

GROUP·D 

Ra. 

I. BIacIt-mlith/IDUOD/Plumber/Head Car· 
e ter ~rrin imith ,. RI-..Qgo 

!I. V IlCUUIIl En(ine DriVer . 
3· Switcla !loud Attendant 

. ';;"', 

4· Plumber/Junior Fitter 

5· Fitter (Vacuum Ea(ine Driver) 

6. Operator·_.Fitter 

7· Sarclar (CCF) 
: ..... f, 

8. Weighm_/l.inemall/Stocktt 

,. Kertaer Attendent 
10. SaIled worker/lICIIl.i-Uilled worker 

ia N8l'CQtiQ. 

II. Zmadar 

12. Record Sorter 

13. Daftry (8.G.{ . . 

14. GestetBer Operator (O.G.) 

15. Seaman Grade I . 
... 

16. Greaser Grade t ~ 

17. BookBinder 

18. Daftry (O.G.) 

19. (A) Jamadar 
...... ~ -.. 
(B) Jamadar (Preventive) 

110. Seaman GnuIe ~ GnuIe III 
Head ~ ri ri  Marine 

R ~  

~  

~ 

~ 

~  

1110--1190 

~  

11100-1190 

~  

1110--1170 

1111>--270 

IIlo----.z7P 

i~  

R ~  

111--70 

IIIo--!I7O 

~S  

~S  

-do-

Directorate. -so 
III. Petty Officer 

.  . f 
-", ' 

Mode of recruitBlmt/pro. 
aotion 

By direCt' ~t ient r
motiOD. 

By promotion. 

BY Dirict Rlci'uitMeBt/pro-
motioa • 

By direct recruitment. 

By promotim. 

By promotion/direct reo 
cruitment. ' 

By promotion. , 

By i~ t r~ rit t  

By Prc,molion IrCllll lCDIi· 
skilled/unskIDed workrr . 
.  1 

. Direct recruitment. 

~ ti  

By prom_tiGII. 

By promotion. 

By ~ re t i-ecruit. 
1IlfiDt. 

By promotioa/di-=t recruit· 
ment. 

By promotiea. 

By promotion. 

By promotion. 

By selec:tioa. 

~ '/ 

Direct rrauitment. 

I  . 
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R&. 
22. Attendent ~S  By pl"oawtieD. 

23· Helper to Machine Operator (CCF) ~S  By pn.wtioa. , 

(A) Peon/SepoY/Chowkidar/Watchman/ 
. ~ ':' 

24· 
Night r S~ i h i  
Watennan. 196-iz311 Direct ~ t  

(_) Sepoy (S.G.)· 200-II40 By proBloliaf. 

25· ~ ri (Cook)fBoatman/LuskarfTop&Z 196-113!1 Dirttt ~ it e t  

,.'f: .' 
ffi:cui1llleDt. 26. Koyal/Durwan/Cootar/Hamal Ig6--lI311 Direft 

27· Bhj_ti/DufFdar/ScaveaprjDaftar buad. ~  pj:.-ect rttrui_ellt. 

28. Scaleman/Liftmall ~  Direct recruitaent. 

119· CamelSawar 
" 

~  ~ recruitBleat. 

30. Un!killcd worker/Sorkar Catepy, I ~ -'( r' 
(Worker). 19li--2lj!l By ~e t recruitaeDt. 

~  c.:te.!er/Motor C'.kaner 196-!l351 By din-ct rttrUi1D!mT. 



_ ... APPENDIX IV 

(Vide para 4 of Introduction) 

Sumnuvy of n si~ns  Recommendations contained in the 'Report 
-----.::.. .• -'.... ~ ":"._-'-'-------
Sl. Reference Summary of Conclusions/ 
No. to para number Recomuieadation& 

(1) 

1. 

in the RepOrt 

(2)· . 

" 

,. :i 

._----------.--
(3) 

The Committee note that the Central ExciSQ 
Conectorates of Delhi, Chandigarh and Jaipur have 
"a almmOll awlt"e which· is adlllinistu:ed by tbeCen-
ka1 Excise ne t r~te, pelhi and DeUti being the 
heac;lquarter "and cadre authority being at Delhi, a 
ti~ int Roster,' as prescribed for Delhi, has been 
appJied for recruitmeD'lto (koup C and D posts in 
these CoiIectorates in consultation with the Depart-
ment of Personnel and· Administrative Reforms. 
According to the 4O-Point Roster, the reservations for 
Scheduled Castes and Scheduled Tribes are 15 per 
cent and 7lper cent respectively. The Committee 
find no justification in prescribing a 4O-Point Roster 
for recruitment to Groups C and D posts for these 
Colleotorates as recruitments to theSe posts are nor-
mally made on local or regional basis and feel that 
this had deprived a large number of Scheduled Castes 
and Scheduled Tribes specially coming from the States 
of Punjab, Haryana, Rajasthan, etc. in getting jobs 
in the above Collectorates. The Committee, there-
Ifore, suggest that in order to give due representation 
to the Scheduled Castes and Scheduled Tribes belong-
ing to these States, the percentages of reservations for 
Scheduled Castes and Scheduled Tribes should be 
fixed on the basis of population of Scheduled Castes 
and Scheduled Tribes in the CoUectorates of these 
States. 

2. 1.21 The Committee are distressed to note that a r ~ 

number of posts in the Central Board of Excise and 
Customs and its field formations have been kept out-
side the purview of Reservation Orders for Scheduled 

80 
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i.' 

3. 

\ 

Castes and Scheduled Tribes. The Committee see 
DO reason why reservation orders have not been 
applied to these posts and would like the Ministry of 
Finance to review the whole policy of making reserva-
tion order applicable in toto to all the posts in tho 
Central Board of Excise and Customs and its field 
tormations in consultation with the Department of 
Personnel and Administrative Reforms. 

While selecting persons for posts to be filled in by 
deputation or transfer in the Central Board of Excise 
and Customs, a fair r ~i n of such posts shculd 
be filled in by employees belonging to Scheduled 
Castes and Scheduled Tribes in acordance with tho 
instructions issued by the Department of Personnel 
and Administrative Reforms vide their O.M. 
No. 36012J7177-Estt. (SCT) dated 21st January, 
1978 in this regard. 

1.22 The Committee also note that Communicationst 
Directorate in the Central Board of Excise and 
Customs was set up in July, 1974 and is manned by 
technical personnel drawn on deputation or re-
employment basis and as such reservation orders for 
Scheduled Castes and Scheduled Tribes have not been 
applied in these cases. T./le Committee regret that 
there is Dot a single Scheduled Caste or Scheduled 
Tribe in the Communications Directorate at present 
nor any specific attempt has been made by the Central 
Board of Excise and Customs to recruit Scheduled 
Caste and Scheduled Tribe candidates e,·en for Group 
C posts. The Committee, therefore, desire that 
Recruitment Rules for various categories of posts 
should be finalised within a period of three months 
at the latest and all vacancies arising in future should 
as far as possible be filled up by candidates ~ n in  

to Scheduled Castes and Scheduled Tribes till such 
time their quota is completed. 

4. 1.28 The Committee note that Assistant Collectors 
beloning to Scheduled Castes and Scheduled Tribel 
!Or any of the minority COlDIIMI!lities, are nominated 
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'as liaison officers in the offices subordinate to the 
Central Board of Excise and Customs for dealing 
with work relating to the representation of Scheduled 
Castes and Scheduled Tribes in all establishments 
,and services under the administrative control of the 
Heads of the Departments. No formal Cells have 
been set up in the field formations but one or two 
clerical staff is nominated to assist the liaison officer. 
The Committee feel that the liaison officer alone 
.. would not be able to discharge his duties effectively 
:unless a Cell with adequate statI is set up in each 
unit of the Contral Board of Excise and Customs to 
~ns re strict compliance of orders on reservations 
for Scheduled Castes and Scheduled Tribes and also 
to look into the complaints and grievances of the 
Scheduled Caste and Scheduled Tribe employees. The 
Committee, therefore, urge that Cells in each unit 
of the Central Board of Excise and Customs should 
be set up without delay to deal exclusively with 
matters relating to Scheduled Castes and Scheduled 
Tribes. ' 

The Committee note the procedure of recruitment 
being followed by the Central Board of Excise and 
Customs IIolld its field formations. The Committee 
suggest that if adequate number of Scheduled Caste 
and Scheduled Tribe candidates are not available in 
any particular area, copies of recruitment advertise-
ments should also be sent to the Employment Ex-
changes situated in the adjoining areas so as to 
attract maximum number of Scheduled Caste and 
Scheduled Tribe candidates  for appointment to the 
posts in the Central Board of Excise and Customs 
and its field formations. 

The Committee note that Recruitment Rules for 
Group C and D posts under the Central Board of 
Excise and Customs have not yet been finalised and 
would urge upon the Central Board of Excise and 
Customs to vigorously pursue the matter with the 
Department of Personnel and Administrative Reforms 
aDd expedite a decision in the matter as continued 
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delay in the matter adversely affects the interests 
of the Scheduled ,Castes and Scheduled Tribes. 

The Committee note that in the matter of 
recruitment and' promotions in the various posts in 
the Headquarters and field formations under the 
Central Board of Excise and Customs, Scheduled 
Castes and Scheduled Tribes are entitled to all 
concessions/relaxations which are allowed to such 
candidates by the Department of Personnel and 
Administrative Reforms. The Committee also note 
that bulk of recruitment is now being done through 
the Union Public Service· ; t;:ommission/Subordinate 
Services Commissions. The ;Committee would like 
the Central Board of Excise and Customs to examine 
the feasibility of further liberalising these relaxa-
tions/concessions so that there could be greater in-
take of Scheduled Castes and Scheduled Tribes in 
the services under we Central Board of Excise and 
Customs and the ~  be eliminated as 
early as possible. 

8. 2.25 The Committee, during the course of evidence, 
had the opportunity to examine two Rosters brought 
by the representative of the Department of Expendi-
ture at one of the sittings of the Committee. The 
Committee noticed that these Rosters had not been 
signed by the Liaison Officer whose duty is inter alia 
to check them at regular intervals. It clearly shows 
that Rosters have neither been maintained properly 
nor checked regularly by the Liaison Officer. The 
Committee need hardly stress that Rosters are the 
only mechanism to keep a watch on the propec 

, placement of Scheduled Castes and Scheduled Tribes 
in services against the vacancies reserved for them. 
They feel that the proper . maintenance of Rosters 
would keep the authoritiCli concerned informed of 
the representation of Scheduled Castes and Sche-
duled . Tribes at the various points in dUJuent posts 
and the shortfalls, if any, can be detected imme-
diately. The Committee suggest that the Rosters 
should be checked periodically. by the Liaison 0fIicec 
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aDd duly signed certificate of checks made recorded 
thereon. is r~ ies noticed during inspection of 
Rosters should be rectified immediately and also 
brought to the notice of the Head of the Department. 

9. 2.39 The Committee note the procedure being followed 
in the Centcal Board of Excise and Customs for 
filting up posts by promotion. There are large cate-
gories of posts in the field formations in the Central 
»oant of Excise and Customs where 1 00 per cent 
posts are filled by promotions and reservations for 
Scheduled Castes and Scheduled Tribes have been 
provided in all categories of such poSk. The Com-
mittee regret to note that during the years 1975, 
1976 and 1977, percentage of promotions of Sche-
4uled Caste and Scheduled Tribe employees in 
ditlerent categories is not very satisfactory. In view 
of the fact that there are very few Scheduled Castes 
aad Schedaled Tribes in the higher posts in the 
Ceatral Board of Excise and Customs, the Com-
mittee would like the Central Board of Excise and 
Customs to explore suitable ways and means for 

r itt~ greater promotional opportunities to Sche-
doted ClHlte and Scheduled Tribe employees. 

10 2.40 'I'he Committee also note that twenty-five 
per cent of posts in the grade of Inspectors, Central 
Excise (O.G.) and Preventive Officer (O.G.) have 
boeR reserved fOr promotion from Ministerial cadres 
aed no reservations for Scheduled Castes and Sche-
duled Tribes have been provided in these categories. 
The Committee are opposed in principle for the 
exclusion of any posts from the purview of reserva-
tion orden. The Committee see no reason as to 
why reservation oroers in promotions have not been 
made applicable to these posts and desire that the 
position may be reviewed in consultation with the 
Department of Persoftnel and Administrative Reforms 
80 as to ensure that reservation orders for Scheduled 
Castes ana Scheduled Tribes are made applicable to 
these categories of posts. The Committee may be 
inforifted of the decision taken in the matter. 
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The Committee are amo unhappy to be in r e~ 

that ad hoc promotions have been made during the 
year 1976 from Class II to Class I posts ignoring 
the claims of Scbeduled Castes and Scheduled Tribes. 
The Committee expect the Central Board of Excise 
and Customs to ensure that the claims of Scheduled 
Castes and Scheduled Tribes are given due consi-
deration before these ad hoc promotions are 
l'eplariled. 

The Committee are basically opposed to the 
principle of deceservation ud would like to urge 
that in view of the poor representation of Scheduled 
Castes and Scheduled Tribes in the Central Board 
of Excise and Customs, the vacancies reserved for 
Scheduled Castes and Scheduled Tribes should in no 
case be de£eserved. 

The Committee are surprised to note that the 
OJficers in the field formations under the Central 
Board of Excise and Customs have no clear under-
IbUlding 0( the procedure of dereservation of 
vacancies with tbe result that dereservation of 
v8CUcies has taken place to the detriment of the 
iDtercsts of Scheduled Caste and Scheduled Tribe 
employeea. The Committee would, therefore, sUI-
pt that die Central Board of ExciSe and CUstoms 
sbouId immediately orgaHe a training course for its 
()fficers dealing with personnel matters with the help 
Of the Department of Personnel and Administrative 
Jl.eforms so that its otIicers become fully acquainted 
with tbe provisions and procedures of reservations 
for ScIleduled c.cs aad Scheduled Tribes. The 
help of the Otlice 0( the Commissioner for Sche-
duied Castes aDd Scheduled Tribes can also be taken 
in dais coDDCCtion. 

The Conimittee would like to emphasise that 
in future the Ceatr.al Boafd of Excise and Customs 
should strictly follow the procedure for dereseiva-
tion of vacancies for Scheduled Castes and Sche-
duled Tribes as brid down in Department of Per-

--------------------------
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sonnel and Administrative Reforms O.M. 
No. 28/14/74-Estt. (SCI) dated the 12th July, 
1976 and invariably take all the necessary steps as 
mentioned in paras 26 to 27A of the Brochure on 
Resecvations for Scheduled • Castes and Scheduled 
Tribes in services (Fourth Edition) before tllaking 
any reference to the Department of Personnel and 
Administr,ative Reforms for dereservation. The 
Committee would also' suggest that any adverse effect 
OIl the Scheduled Caste and Scheduled Tribe em-
ployees resulting from rion-observance of these 
orders should be mitigated in their interest. 

15 2.56 The Committee need hardly emphasise the 
desirability of including a Scheduled Caste/Sche-
duled Tribe Officer in all the Departmental Recruit-
ment/Promotion Committees constituted by the 
Central Board of.Excise and Customs so as to lnstil 
confidence in the Scheduled Caste· and Scheduled 
Tribe employees and for that purpose, if necessary, 
the composition of Departmental Promotion/ 
Recruitment Committees may be enlarged. The 
CommitteJe would desire that in case a Scheduled 
Caste/Scheduled Tribe officer of the appropriate 
rank is not available in a particular field formation, 
officer from other field formations or headquarters 
or State Government may be associated with that 
particular Departmental Promotion Committee. 

16. 2.68 The ColIlD)ittee wQl11d like to draw the attention 
of the Central Board of Excise and Customs to the 
instructions contained j,nthe. Department of Per-
sonnel and ini~ ti e Reforms O.M. 
No. 36021/9176-Estt.(SCf), dated the 10th Febru-
ary, 1977 wherein it has been laid down that the 
principle of reservations for Scheduled Castes and 
Scheduled Tribes should also apply to daily-rated 
staff and hope that these instructions would be meti-
culously followed. 

17. 2.69 The Committee see no justification in framing 
a rule that casual or daily wage worker who has 
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served. for at least two years, with a mmunum of 
240 days' attendance per year, could be recruited as 
Farrash/Sweepers/Peonsin the field formations of 
the Central Board of Excise and Customs and feel 
that it is likely to work agaiMt the interests of Sche-
duled Castes and Scheduled Tribes. The Committee, 

. therefore, urge that the rules in this regard should be 
amended to ensure that all vacancies reserved for ; 
Scheduled Castes and Scheduled Tribes are actually 
filled in by them. 

The Committee note that 15 non-Scheduled 
Caste and Scheduled Tribe perllons have been recruit-
ed as Safaiwalas or scavengers in the field formations 
of the Central Board of Excise and Customs. While 
the Committee are glad to note that non-Scheduled 
Caste and Scheduled Tribe Persons are also being 
recruited as SafaiwaJas or scavengers, they would like 
the Central Board of Excise and Customs to ensure 
that these persons are utilised strictly for the pur-
poses for which they have been recruited and not on 
other duties. 

The Committee feel that ordinarily vacancies 
reserved . for Scheduled Castes and Scheduled Tribes 
should be filled in by the candidates belonging to the 
respective communities only so that the need to fill in 

. the vacancies reserved .for Scheduled Castes by Sche-
duled· Tribes and vice versa' at the end of the third 
year of carry-forward of vacancies is obviated. The 
Committee would, therefore, suggest that an possible 
efforts should be made by the Central Board of Excise 
and Customs to find Scheduled Caste and Scheduled 
Tn"be candidates for all the posts reserved for them. 
If, however, such candidates are not available to fill 
aD the reserved posts, then' the exchange of vacancies 
should be resorted to in' the very first year. 

The Committee regret to note that the repre-
sentationof Scheduled' Castes and Scheduled Tribes 
in the field formations of the' Central Board of Excise 
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and Customs is much below the quota reserved for 
them. The representation of Scheduled Castes and 
Scheduled Tribes in Group 'A' posts is only 6.8 
percent and 2.4 percent respectively while the repre-
sentation of Scheduled Castes and Scheduled Tribes 
in Group 'B' posts is 6.7 per cent and 1.2 per cent 
respectively. Even in Group 'C' posts, the repre-
sentation of Scheduled Castes and Scheduled Tribes 
iI no better. It is 10.9 per cent for Scheduled Castes 
and 2.1 per cent for Scheduled Tribes. Considering 
these heavy shortfalls, the Committee cannot but 
conclude that extant orders on the subject are either 
not being followed in letter and spirit by the appoint-
ing authorities or adequate attention is not being paid 
to improve the situation. Unless concerted efforts 
are made by the Central Board of Excise and Customs 
and other appointing authorities, the shortfalls in the 
representation of Scheduled Castes and Scheduled 
Tribes cannot be wiped out. The Committee. there-
fore, urge the Central Board of Excise and Customs 
to ensure that reservation orders are rigidly followed 
so that all the reserved vacancies for Scheduled 
Castes and Scheduled Tribes are actually filled in by 
them and that shortfalls are obliterated as early as 
possible. The Committee also stress that till such 
time as the representation of Scheduled Castes and 
Scheduled Tribes reaches their due proportion, spe-
cial recruitments confined to Scheduled Castes and 
Scheduled Tribes should be resorted to to clear the 
\lbacklog. 

The Committee note that in order to wipe out 
the shortfalls in the case of promotional categories 
in the field formations of the Central Board of Excise 
and Customs. the representatiYe of the Department 
of Personnel and Administrative Reforms has al!fCCd. 
durinl[ the course of evidence. to reconsider the sue-
eestion made bv the Central Board of Excise and 
st ~ that the zone of consideration mil!ht be 
extendt'd ~  R~ to include an etilribl,. Scheduled ~te 

and Scheduled Tribe candidates subiect to the condi-
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tion that they have requisite qualifying service for 
promotions prescribed under the Rules. The Com-
mittee hope that the Central Board of Excise and 
Customs will vigorously pursue this matter with the 
Department of Personnel and Administrative Reforms 
and apprise the Committee of the decision taken in 
the matter. 

The Committee note that copies of advertise-
ments issued by the Central Board of Excise and 
Customs and its field formations are sent to the 
recognised Associations, Organisations etc. of Sche-
duled Castes and Scheduled Tribes. The Committee 
feel that the list of Associations, Organisations, etc. 
recognised as representatives of Scheduled Castes and 
Scbeduled Tribes for tbe purposes of orders relating 
to special representation in services was drawn a 
few years back and requires revision. The Commit-
tee would, therefore, ]ike the Central Board of Excise 
and Customs to review the list of recognised associa-
tions, Organisations, etc. of Scbeduled Castes and 
Scbeduled Tribes with a view to include all such 
registered Associations, Organisations etc. of Schedul-
ed Castes and Scheduled Tribes and the list, as revised, 
supplied to all appointing autborities in the field 
formations of the Central Board of Excise and 
Customs. 

The Committee also desire tbat copies of adver-
tisements issued by the Central Board of Excise and 
Customs and its field fonnations are also included in 
the newspapers like "Employment News" and 
"Rozgaar Samachar". 

The Committee note that. due to inadequacy 
of resources, the Directorate of Training has oot been 
able to meet the training needs in respect of Groups 
B. C and D officers in· the field formations of the 
Central Board of Excise and Customs and proposals 
to reinforce the Directorate of Training are under 
consideration. The Committee hope that decision in 
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the matter will be taken early so that Scheduled 
Caste and Scheduled Tribe officers at various levels 
ooI1ld be deputed in larger numbers for training. The 
Committee also desire that while deputing officers to 
seminars and conferences, prefet'ence should be given 
to officers of Scheduled Castes and Scheduled Tribes 
in accordance with the instructions issued by the 
Department of Personnel and Administrative Reforms 

... in this regard as it would enable them to broaden 
their outlook and also to build up specialised know-
ledge. 

The Committee are unhappy to note that statis-
tics in regard to training imparted to Scheduled Caste 
and Scheduled Tribe officers in the various institutes 
under the Directorate of Training are not available 
and instructions have since been issued to maintain 
necessary statistics in this regard with effect from 
1-1-1978. The, Committee hope that necessary statis-
tics with regard to training imparted to the Scheduled 
Caste and Scheduled Tribe officers in the field forma-
tions of Central Board of Excise and Customs will 
now be maintained and it will be ensured that con-
siderable number of Scheduled Caste and Scheduled 
Tribe employees are included in the training program-
mes to be conducted by the Directorate of Training 
and also by other training institutes etc. The Com-
mittee also desire that such statistics should be pub-
lished in the annual report of the Ministry of Finance. 

The Committee regret to note that the annual 
statements regarding recruitment of Scheduled Castes 
and Scheduled Tribes in the field formations for the 
year 1976 were sent by the Central Board of Excise 
and Customs, on the prescribed forms, to the Depart-
ment of Personnel and Administrative Reforms on 
the 22nd AugUst, 1977, although these should have 
been sent to them latest by the 31st March, 1977. 
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The Committee would like the Central Board of 
Excise and Customs to ensure that, in future, the. 
statements are prepared on the prescribed forms and 
submitted to them by all the field formations as s ~ 

as after the 1st January of the following year and 
latest by the 1st March of that year as laid down in 
the Cabinet Secretariat (Department of Personnel 
and Administrative Reforms) O.M. No. 17/3/70-< 
Estt(SCT) dated the 1st January, 1972 SO that the 
statements are submitted to the Department of Person-
nel and Administrative Refolms in time. Failure to 
submit the statements in time should be regarded as 
a serious lapse on the part of 'the concemed Head! 
of the Departments of the Collectorates . 

. . 
3.34 The Committee would also like to suggest that 

3.36 

4.3 

these annual statements on receipt by the Central 
Board of Excise and ~ t s should be critically 
examined and analysed immediately on receipt SOl 

that prompt and effective measures may be taken to 
remove the deficiencies noticed with a view to safe-
guard the interests of Scheduled Castes and Sche-
duled Tribes. 

The Committee hope that a note on the recruit-
ment, promotion, dereservation of vacancies, superses-
sion of Scheduled Castes and Scheduled Tribes and 
statistics relating to the representation of Schedu1edJ 
Cutes and Scheduled Tribes in the Central Board of 
Excise and Customs and its field formations will bo 
included in the Annual Report of the Ministry for 
1978 and onwards. 

The Committee would like to stress that separate 
registers for registering comp1aints/representations 
received from the Scheduled Caste and Scheduled 
Tribe employees should be maintained with imme-
diate effect by the Personnel Sections of the Central 
Board of Excise and Customs and also in its field 
formations as assured by the representative of the 
Central Board of Excise and Customs during the 
course of evidence. The Committee ~~ . ~  ~~

• 
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gest that a precise procedu1'e should be laid down by 
the Central Board of Excise and Customs to deal 
with such complaints/representations and that it 
should be ensured that complaints are attended to 
with utmost expedition. These registers should at 
least be checked quarterly by the Liaison Officer 
and also by Collectors of Central Excise/Customs 
concerned during the course of inspection of the 

~ offices under their control to ensure prompt disposal. 
()f complaintsjreprescntatimrs received from tho 
Scheduled Caste and Scheduled Tribe employees and 
quarterly repon submitted to the Headquarters office 
for their information. 

4.5 The Committee are confident that there is ntl 
dearth· of Scheduled Caste and Schedi!led Tribe JIel"-
BODS for undertaking petty contracts provided they 
are offered suitable opportvDities. The Committee 
are, therefore, of the view that the Central Board of 
Excise and Customs should ~ re the feasibility of 
p!'09iding reservations in the award of petty contracts 
to Scheduled Caste and SebetIaled Tribe persons. 
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